
DIRECTORATE GENERAL OF FOREIGN TRADE

(DESJ SECTION)

MINUTES OF THE NORMS COMMITTEE-I

MEETING NO.NC/1/MEET/Jul/202122l2 (Offline Casesl DATED 02.09.2021

Meeting No. NC/ l lMEEr lJull2O2122l2 (OIfline Cases) of the Norms committee (Nc-l) for the

licensing year 2021-2O22 was held on 02.09.2021 under the Chairmanship of Shri Akash
Taneja,-Additional Director General of Foreign Trade to consider the applications under Duty

ExemptioniRemission schemes (chapter-4) of the applicable Foreign Trade Policy and the
Handbook of Procedures. The following Members of the Committee were present in the

meeting: -

SI No Name of the representatives & their Designation Department
1. Shri S. K. Jain, Development Officer DP‖T

2 Shri B. C. Navak, Development Officer DHI

3 Shri Shaish Kumar, Consultant (Tech-1) Consultant
4 Shri V.C. Aqarwal, Consultant (Tech-3) Consultant
Shri S K Bhatnaqar,Consultant(SKB) Consultant

ln Attendance
Shri Santosh Kumar Dubey, Dy. DGFT DGFT

Note:

1. For information of exporters, Norms Committee-l handles all cases pertaining to

fixation/ratification of norms for Export products on Engineering items falling under ITC(HS)

Chapter 81 to 84, 86 to 93. Communications in respect of cases/pertaining to NC-l may be

sent to email address: nc1.doft@nic.in

ln certain cases the decision of the Norms Committee refers to the Recommendations/
Observations/Deficiencies received from the concerned Technical Authority. Wherever

applicable, a scanned copy of such document has been placed at the end of the Minutes, in

running serial orders. The scanned copies uploaded are to be accepted The U.O. No /O.M

No of the scanned copy is reflected in the minutes.

The Norms Committee has taken decision only with respect to technical aspecuwastage
norms. while redeeming the applications, RA should check that the applicant has fulfilled all

requrrements aS prescribed tn policy/procedure including those in Policy Circulars issued

from time to time or any other provisions under FTP/HBP for EODC.

wherever the committee has fixed norms, the Ms should allow inputs as per wastage

norms approved or as applied, whichever is less.

3

4

The minutes of Meeting No. NC/1/MEETlJull202122l2 held on 02.09.2021 were circulated

amongst the members of the Committee and finalized. Decision taken on each of the cases is

enumerated as below: g 
-__
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Meeting No:NC′ 1ノMEETノ Ju:ノ202122′2(Offline cases)Meeting Date:02.092021

M′s Navkar Fittings&Forgings
Pvt Ltd

Case No 36r21′ 80‐ALC2′2016

M. No.: NC/'llMEEf IJull202122l2 (Offline
Cases)dated 02 09 2021
Lic No 1 0310808954 Date:03112016

Subject: Request for fixation of
ad-hoc norms

HQ No101/80/050/00496/AM17
RLA No:03/95/040ノ 00606/AM17

Case is deferred.

Case history:The case was relected in Meeting No 04/80‐ ALC2/2017 dated 23 05 2017 due

to non― submission of reply of deficiency letter raised by DIPP vide UO No 12/13/2017‐ TSW/81

dated o2to3l2o17. However, the applicant had furnished the reply wrth a request to fix the ad-

hoc norms. The applicant's representation was forwarded to MSME on 28.1 1 .201 8 followed by

lD reminders on 17.09.2019, 10.01.2020 & 06.03.2020 for expediting the comments. On the
advice of the representative of MSME, the case was forwarded to DPIIT on 04.01.2021 lor
examination & comments. DPIIT vide U. O. No. P-470111812021-TSW dated 10.03.2021 had
informed that the applicant's reply is incomplete. As decided in the Meeting No. 02180 dated
16.06.2020, a deficiency letter as raised by DPIIT was sent to the applicant on 02-08 2021.

However, no reply has been received as yet.

Decision: Therefore, the Committee decided to send a reminder to the applicant for
furnishing the following information:

1. Detail technical drawings with dimension of each export product, Catalogue' if any, may

also be furnished.
2. Weight of each Export Product.
3. Weiaht of each of the imported and indigenous input, separately for each product, for

the purpose of material balancing. Net weight (Gross weight minus wastage) for each

imported and indigenous input in the export product may be indicated. Net weight along

with details of other imported input to be used in the resultant product and sought to be

importediprocured from sources other than the license, if any, may also be indicated.

4. Starting from the specification of the export product, basic calculation as to how of raw

materiJl proposed for import has been arrived at, including the net weight of

components to be manufactured out of these imported materials, wastages claimed at

each stage of manufacturing with complete justification and supported by documentary
evidence/drawings etc.

5. Detailed calculations for the quantities of import items.

M/s Terumo Penpol Ltd.
Case No 24/80‐ ALC2ノ 2015
M No:NC/1/MEET/」 uV202122/2(Ofnine
Cases)dated 02 09 2021
Lic No:5310008377 dated 28 05 2009

Subject: Request for fixation of
ad-hoc norms

HQ No:01/80/050/00073/AM16
RLA No:53/21ノ 040ノ00002/AM10
Case history: in the Meeting No l1/80 date 30 11 2018,the representative of MSME stated
thatthe norms mav be lxed on the basis of DIPP recommendation vide No 07/9/2016-TSVV dt
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OASZ.ZOII for License No. 5310019514 dt. 05.10.2017 as ratifled in Meeting No. 16/80 dated
14.11.2017 . However, the Committee observed that the description of export item in the
subject application does not exactly match with that appearing in the recommendation of DIPP
and due to this it was requested to MSME to provide comments. Based on the deliberations &
as per advice of MSME, the Committee decided that Consultant (Tech -1) to look into the
matter. Hence, the case was referred to consultant (Tech -1) on 16.10.2019 for examination
& comments. Consultant (Tech-l) informed that a similar case of the applicant had already
been referred to PLEXCOUNCIL and Department of chemicals & Petrochemicals.
PLEXCOUNCIL vide email daied 17 .12.2019 had requested for '15 days' time to reply the
query and no information had been received from Department of Chemicals &
Petrochemicals and PLEXCOUNCIL were reminded on 12.02.2020 for the expediting the

matter. PLEXCOUNCIL'S reply was received and forwarded to Consultant (Tech'1) on

11.03.2020 for examination of the case. However, consultant (Tech-1) informed in the

meeting that PLEXCONCIL reply mentions Acetic Anhydride as the export product, which does

not make any sense. Also, a D.O. Letter was sent to JS, Department of Chemicals &
Petrochemicals on 30.07.2020 to provide their comments in the matter at the earliest. Further,

a copy of application was sent to Department of chemicals & Petrochemicals on 09.03.2021

for eiamination & comments. As decided in the Meeting No. 02/80 dated 16.06.2020, a
reminder was issued on 02.08.2021. However, no information has been received so far.

Decision: Therefore, the committee decided to remind Department of chemicals &

Petrochemicals for expediting the comments.

Case is deferred.

Case No 26′ 11ノ80‐ALC2ノ2016
M/s Oee Development

Engineers Ltd.

Status:
DeferredM No:NC/1/MEET/」 ur202122/2(Offline

Cases)dated 02 09 2021
Lic No:0510398701 dated 01 06 2017
HQ No:01/80/050/00299/AM17       1
RLA No:05/23/040/00101/AM17        1

Subject: Request for fixation of
ad-hoc norms

80 dated 0'1 08 2017 due to non-

submission of repty of deficieniy letter raised by DHl. DHI in its comments stated that the

if pti"ants reply' is deficient. Therefore, as per comments of DHl, the Committee sent a

a"ii"i"n"y letteito tne applicant on 17.11.2020. The applicant's reply dated 23 11.2020^sent to

Ont on Oi.t Z.ZO2O. DHI informed that the applicant's reply had Appendix 4K dated 04 06 2016

onrv ana not contained information as sought in M. No. 07/80 dated 2210.2020 (Held on

il.iO.ZOZO,l. Therefore, as decided in the Meeting No. 02180 dated 16.06.2020, a deficiency

Ltt", *". issued to the appticant on 17.08.2021for furnishing the following information:

1. Starting from the specification of the export product, basic calculatron as to how of raw

maierii'r proposed for import has been arrived at, including the net weight of

components lo be manufaitured out of these imported materials, wastages claimed at

eachstageofmanufacturingwithcompletejustificationandSupportedbydocumentary
evidence/drawings etc.

2. Utilization of import item at SL No. 11 in the export product
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Decision: The Committee considered the case as per the agenda and noted that the reply

against deficiency letter dated 17.08.2021 had not been received as yet. Therefore, the
Committee decided to send a reminder to the applicant for furnishing the requisite
information within 15 days.

Case is deferred.

SI No.04

Case No 21ノ 6′80‐ALC2ノ2016
M/s Dee Development

Engineers Ltd.

Status:
DeferredM No:NC/1/MEET/」 uV202122/2(Ofnine

Cases)dated 02 09 2021
Lic No:0510398216 dated 13 04 2016
HQ No:01/80/050/00180/AM17 Subject: Request for fixation of

ad-hoc normsRLA No:05/23/040/00015/AM17
Case history: The Committee considered the case as per the agenda and noted that the case
was rejected in Meeting No. 09/80 dated 01 .08.2017 due to non-submission of reply of
deficiency letter raised by DIPP. However, the applicant had furnished the reply with a request
to fix the ad-hoc norms. The Committee reconsidered the case and noted that applicant's reply
against the deficiency letter raised by DPIIT was sent on 05.1 'l.2020.DPllT vide U. O. No. P-
470111301 12O19-TSW dated 23.11.2020 had informed that the applicant's reply is incomplete.
Therefore, as decided in the Meeting No. 02/80 dated 16.06.2020, a deficiency letter was
issued to the applicant on 17.O8.2021 for furnishing the following information:

1. Detail technical drawings with dimension of each export product, Catalogue, if any, may
also be furnished.

2. Weight of each Export Product.
3. Weight of each of the imported and indigenous input, separately for each product, for

the purpose of material balancing. Net weight (Gross weight minus wastage) for each
imported and indigenous input in the export product may be indicated. Net weight along
with details of other imported input to be used in the resultant product and sought to be
imported/procured from sources other than the license, if any, may also be indicated.

4. Starting from the specification of the export product, basic calculation as to how of raw
material proposed for import has been arrived at, including the net weight of
components to be manufactured out of these imported materials, wastages claimed at
each stage of manufacturing with complete justification and supported by documentary
evidence/drawings etc.

5. Quantity of export item in meters also in addition to its weight.
6. Quantities of import items at Sl. No. 1 to 4 in meters also in addition to their weights.
7. Quantities of import items at Sl. No. 5 to 9 in Nos. also in addition to their weights.

Decision: The Committee considered the case as per the agenda and noted that the
applicant's reply dated 31.08.2021 was fonrarded to DPIIT on 31.08.2021 for examination &
comments. However, no comments have been received yet. Hence, the Committee decided to
wait for the comments from DPllT.

Case is deferred.
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MIs Kelvion lndia Pvt Ltd
Case No 45r24r80‐ ALC2r2013
M No:NCノ 1/MEET/」ur2021 22/2(Ofnine cases)
dated 02 09 2021

Llc No1 0310766285 dated 15 01 2014
Subject: Request for fixation

of ad-hoc norms
HQ No:01/80/050/00522/AM14
RLA No:03ノ94/040/00880/AM14
Gase history: The case was rejected in Meeting No. 2280 dated 20.01 .2015 due to non-

submission of reply of deficiency letter dated 30.07.2014. The applicant furnished the reply vide
letter dated 20.11.2017 with a request to fix the ad-hoc norms. The Committee reconsidered the
case and noted that following information had been asked from the applicant on '18.11.2020 as
per comments of DPIIT vide U. O. No.: P-47012127 'l12018-TSW dated 03.06.2020:

Weight of each Export Product.
Detailed calculation as to how the quality of raw material proposed for import has been

arrived at, including the net weight of components to be manufactured out of these
imported materials, wastage claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawing etc.
Sheet layout diagram of the material indicating the wastage during blanking.
The gross weight of the blanks do not match with the size of blanks as indicated in the

drawings e.g. as per drawing the gross weight for blank for import item at Sl. No l comes

out to be 1.618Kg as against 3.08Kgs, indicted in the drawing. The basis for the gross

weights of blanks may be furnished supported by blanks size and size of export item.

１

２

３

４

Further, DPIIT vide U. O. No.. P-470121271/2018-TSW dated 12.03.2021 has informed that the
applicant has been asked to furnish the above information multiple times, but they did not submit

the required information and forwarded the same information every time. lt is not possible to fix
the norms on the basis of available information.

Decision: The Committee considered the case as per the agenda and noted that final reminder

was issued to the applicant on 06.08.2021 for furnishing the requisite information. However, no

reply has been received yet. Therefore, the Committee decided to reject the case.

Case is

M/s TATA Sikorsky Aerospace Ltd.

M Nol
NC/1ノMEETノ」ur202122
/2(Ofnine cases)dated
02092021

SubieCt:EOU― M/s TATA Sikorsky Aerospace Ltd,LOP
No PER:076/EOUA/SEZ/HYD/201l dated 25 07 201l fo「
fixation of wastage norms for export product "Helicopter

cabin kits & parts and accessories for Aircraft" against
import items 1 . Stainless Steel bars/rods 2. Stainless Steel

Tube/Pipes 3. Stainless Steel round bars

HQ No:
01/80/162/301ノAM18ノ

DES-1

Case history:The Committee considered the case as perthe agenda and noted that a copy of
application was sent to D:PP on  10072018 and to DH: on 03 08 2018 for their
examinations/comments Since,they had stated thatthe export productis not under the punノ ieW

of DIPP/ DHl, it was foMarded to MSME on 18.03.20'19 followed by reminders on 24.09.2019
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10.01.2020 & 12.02.2020. A deficiency letter (To provide excel sheet of calculations) was sent to
the applicant as per comments of MSME received via email daled 22.10.2020. The applicant's
reply was sent to MSME on 18.11.2020 to examine the case. MSME via email dated 16.06.2021
has asked to submit certain information. Therefore, as decided in the Meeting No. 02/80 dated
16.06.2020, a deficiency letter was issued to the applicant on 06.08.2021 for furnishing the
following information:

1 . To submit step-wise calculation for all products.
2. To submit MSME-DI wastage reporUSEZ wastage report, if any.

Decision: The Committee considered the case as per the agenda and noted that the applicant's
reply dated 1O.O8.2O21 was forwarded to MSME on 11.O8.2021 for examination & comments.
However, no comments have been received yet. Hence, the Committee decided to remind
MSME for the comments.

Case is deferred.

M′s TERUMO PENPOL
PRIVATE LIMiTED

Case No 27ノ 9ノ80‐ALC2ノ2017
M No:NC/1/MEET/」 ur202122/2(Omine
Cases)dated 02 09 2021
Lic No:5310019417 dated 15 06 2017
HQ No:01/80/050/00205/AM18 Subject: Request for fixation of

ad-hoc normsRLA No:53/24/040/00003/AM18
Case history: The Committee considered the case as per the agenda and noted that the case
was approved in Meeting No. 03/80 dated 09.05.2018 as per written comments of DIPP (TSW
section) vrde letter No.: 07/9/2016-TSW daled 08.12.2017. However, the applicant requested to
re-fix the norms and allow them for Personal Hearing.
ln continuation to Meeting 09/80 dated 14.09.2019, the Committee noted that the applicant
appeared for PH in its Meeting 09/80 dated 14.09.2019 and explained the reason for higher
wastage claimed. Based on the deliberations, the Committee decided that Consultant (Tech 1)

would look into the matter. Consultant (Tech-1) pointed out that applicant is requesting to
increase the wastage norms for PVC compound from '10% to 16% on the basis of Department
of Chemicals & Petrochemicals suggestion vide letter dated 10.09.2012 for amending the
SION H-67 and AA of the applicant had been ratified based on SION H-67 which allows for only
1 0%. Consultant (Tech-1) suggested that PLEXCOUNCIL may be requested to provide
Production/Consumption data of other manufacturers. The case was referred to
PLEXCOUNCIL, Department of Chemicals & Petrochemicals on 18.'10.2019 & 05.11.2019
respectively. However, PLEXCOUNCIL vide email dated 17 .12.2019 had requested for '15 days'
time to reply the query and no informatron had been received from Department of Chemicals &
Petrochemicals. The Committee noted that Department of Chemicals & Petrochemicals and
PLEXCOUNCIL were reminded on 12.02.2020 for the expediting the matter. PLEXCOUNCIL's
reply was received and forwarded to Consultant (Tech-1) on 1 1.03.2020 for examination of the
case. However, Consultant (Tech-1) informed in the meeting that PLEXCONCIL reply mentions
Acetic Anhydride as the export product, which does not make any sense. Also, a D.O. Letter was
sent to JS, Department of Chemicals & Petrochemicals on 30.07.2020 to provide their
comments in the matter at the earliest. Further, a copy of application was sent to Department of
Chemicals & Petrochemicals on 09.03.2021 for examination & comments. Therefore, as
decided in the Meeting No. 02180 dated 16.06.2020, a reminder was issued on 02.08.2021.
However. no information has been received so far.
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Decision: The Committee decided to remind Department of Ghemicals & Petrochemicals for
expediting the comments.

Case is deferred.

Case No :No:9ノ 12ノ80‐ALC2ノ2017
M/s SMC PNEUMATiCS llNDIA)
PR:VATE LIM:TED

Status:
DeferredM No:NC/1/MEET/」 ur202122/2(Off‖ ne

Cases)dated 02 09 2021
Lic No /date:0510403402 dated 14 07 2017

HQ No:01/80/050/00223/AM18 Subject: Request for re-fixation of
ad-hoc normsRLA No:05/24/040/00172/AM18

Case history: This case was approved in M. No. 3180-ALC2I2O16 dated 09.05.2018as per

recommendation of representative of DHl, DIPP and MSME present in that meeting. However,

the applicant had requested for re-fixation of ad-hoc norms. The Committee reconsidered the
case and noted that the recommendation of Consultant (Tech-3) was sent to DPIIT on
08.07.2020 as similar cases were examined/ recommended by them. However, DPIIT on
02.09.2020 requested for some additional information and the same were sent to DPIIT on
07.10.2020.A1so, some other information received from the applicant was forwarded to DPIIT on
16.10.2020. As decided in the Meeting No. 02180 dated 16.06.2020, a deficiency letter was
issued to the applicant on 06.08.2021 for furnishing the following information as per comments of
DPIIT vide U. O. No.: P47012128912018-TSW dated 10.12.2020:

1. Detail technical drawings with dimension of each export product, Catalogue, if any, may

also be furnished.
2. Weight of each Export Product.
3. Starting from the specification of the export product, basic calculation as to how of raw

material proposed for import has been arrived at, including the net weight of components
to be manufactured out of these imported materials, wastages claimed at each stage of
manufacturing with complete justiflcation and supported by documentary
evidence/drawings etc.

Decision: The Committee considered the case as per the agenda and noted that the applicant's
reply was forwarded to DPIIT on 12.08.2021 for examination & comments. DPIIT vide U. O. No.:
p-47011t289t2018-TSW dated 31.08.2021 informed that the applicant's reply is incomplete.

Therefore, the Committee decided to ask from the applicant to furnish following information:
'1. Detail technical drawings with dimension of each export product, Catalogue, if any, may

also be furnished.
2. Weight of each Export Product.
3. Starting from the specification of the export product, basic calculation as to how of raw

material proposed for import has been arrived at, including the net weight of components
to be manufactured out of these imported materials, wastages claimed at each stage of
manufacturing with complete justification and supported by documentary
evidence/drawings etc.

4. Brass Bar blank size and weight thereof supported by size & weight of component (Body

B) to be manufactured- export producl wise.
5. Cutting allowance and end cutting loss on brass bar.

Case is deferred.
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M′sY‐TEC IND:A PVT.LTD
Case No 41′ 3′80‐ALC2ノ2015
M NoINC/1/MEET/」 uV202122/2(Off‖ ne
Cases)dated 02 09 2021
Lic No:0510393093 dated 05 02 2015

Subject: Request for fixation of ad-
hoc norms

HQ No:01/80/050/00041/AM16
RLA No:05/24/040/00523/AM15
Case nistory: The Committee considered the case as per the agenda and noted that the case
was rejected in Meeting No. 1 8/80 dated 08.12.201 5 due to non-submission of reply of
deficiency letter raised by c & PC. However, the applicant vide letter dated 20.12.2018
submitted the representation with a request to fix the ad-hoc norms. A deficiency letter seeking

certain informatton as raised by Consultant (Tech-1) was sent to the applicant on 22.11.2019

followed by reminders on 07.03.2020, 17.11.2020, 19.03.2021 and 14.06.2Q21. However, no

reply has been received as yet.

Oecision: The Committee considered the case as per the agenda and noted that the applicant
did not furnish the reply against deficiency letter despite several reminders. Therefore, the
Committee decided to reject the applicant's request of fixation of ad-hoc norms.

MノsL&T‐ MHPS TURBINE
GENERATORS PRIVATE
L!MITED

Case No:13r16′ 80‐ALC2ノ2017
M No:NC/1/MEET/」 uV202122/2(Off‖ ne
Cases)dated 02 09 2021
Lic No /date1 0310815484 Date:01092017

Subject: Request for fixation of
ad-hoc norms

No101/80/050/00276/AM18
RLA No103/95/040/00052〃 Mヽ18
e ase history: The case was rejected in Meeting No. 06/80-ALC2/2018 datedl 1 .07.2018 on

the ground that the parts of the import items given (Unit of Measurement) in sets and number
of parts in each set and their composition is not known. The Committee found that it was very

difficult to enforce accountability and rejected the case. However, the applicant had requested
for fixation of ad-hoc norms. The committee reconsidered the case and noted that the
applicant's reply was sent to DHI for examination of the case on 21 .02 2020 followed by a
reminder on 15.10.2020. Further, reply received from the applicant was sent to DHI via email

dated 14.06.2021 to examine the case. The representative of DHI via letter dated 16.06.2021
has asked to send reply in soft form to examine the case. A soft copy of reply of the applicant
was sent to DHI via email dated 14.06.2021 .

Decision: The Committee considered the case as per the agenda and noted that the
comments have not been received from DHI yet. Therefore, the Committee decided to remind
OHI for expediting the comments.
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Mノs ALSTOM IND:A LIMITED

Case No1 53′2/80‐ALC22016
M NolNC/1/MEET/」 ul/202122/2(Ofnine
Cases)dated 02 09 2021
Lic No /date:0310795652 Date:30042015

Subject: Request for fixation of
ad-hoc norms

HQ No101/80/050/00056/AM17/

RLA No103/94/040/00060/AM16/
g3ae history: Thercase was rejected in M. No. 20180-ALC212016 dated03.01.2017 due to non-

submission of reply of deficiency letter dated 24.1O.2016 raised by DHl. The applicant vide

letter dated 28.09.2019 had requested for fixation of ad-hoc norms. The committee
reconsidered the case and noted that a deflciency letter seeking following information was

received from DHI and sent to the applicant via email dated16.08.202'l :

r . Copy of complete set of application.
2. Weight of each Export Product.
:. Starting from the specification of the export product, basic calculation as to how of raw

materiSl proposed for import has been arrived at, including the net weight of

components io be manufactured out of these imported materials, wastages claimed at

each stage of manufacturing with complete justification and supported by documentary

evidence/drawings etc.

Decision: The Committee considered the case as per the agenda and noted that the email

with deficiency letter was not delivered to the applicant due to incorrect email lD. Therefore, the

committee decided to send a letter to the applicant by post for furnishing the comments.

Case No:58712′ 80‐ALC2r2014
M′s KelviOn:ndia Pvt.Ltd.

(Former:y Known as GEA
ECOFLEXINDlA PVT LTD)

M No:NC/1/MEET/Ju1/202122/2(Ofnine
Cases)dated 02 09 2021
Lic No /date1 3110064489 Date:

27062014                __
Subject: Request for fixation of ad-

hoc norms
HQ No:01/80/050/00307〃 Mヽ15/

RLA No:31/83/040/00082/AM15
LC2|2O15 datedl2 05 2015 due to non-

submission ot repty of deficiency letter raised by DIPP. The applicant vide letter dated

0211.2019 had fur;ished the reply and requested for fixation of ad-hoc norms. The Committee

ieconsidered the case and noted that as per comments of DPIIT vide U O No: P-

47 O11t15l2O2O-rSW dated 03.06.2020, following information were asked from the applicant on

18.11.2020 followed by reminders on 25.03.2O21& 06 08 2021:

1. Detail technical drawings with dimension of each export product, catalogue, if any, may

also be furnished.
2.Assemblydrawings/diagramsoftheresultantproductShowingplacementandexactuse

of components in the export product (s).

a. Aifuicaiea quantities of components io be accounted for in the resultant product and the

requirement of components as spares.
4. Deiailed calculation as to how lhe qrrg!!1y-9114\'v-rna!el!g!
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t[ived at, inc[rding ttre net weight of components to be manufactured out of these
imported materials, wastage claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawing etc.

Decision: As no reply has been received as yet from the applicant despite several reminders,

the Committee decided to reject the case.

Case is reiected.

M′s KeiviOn india Pvt Ltd.

(Formerly Known as GEA
ECOFLEXINDiA PVT LTD.)

Case Nol10ノ 8′80‐ALC22015
M No:NC/1/MEET/Ju1/202122/2(Ottine
Cases)dated 02 09 2021
Lic No /date1 0310795103 Date:

06042015
Subject: Request for fixation of ad-

hoc norms
HQ No:01/80/050/00116/AM16
RLA No103/94/040/01169/AM15

１

２

４

５

Case history: The case was rejected in Meeting No. 20/80-ALC2/2015 dated 05.01.2016 due
to non-submission of reply of deficiency letter dated 22.09.2015 raised by DlPP.The applicant
vide letter daled 02.11.2019 had furnished the reply and requested for fixation of ad-hoc
norms. The Committee reconsidered the case and noted that as per comments of DPIIT vide
U. O. No.: P -4701111512020-TSW dated 03.06.2020, following information were asked from the
applicant on 18.11.2020 lollowed by reminders on 25.03.2021& 06.08.2021'.

Weight of each Export Product.
Weight of each of the imported and indigenous input, separately for each product, for the
purpose of material balancing. Net weight (Gross weight minus wastage) for each
imported and indigenous input in the export product may be indicated. Net weight along
with details of other imported input to be used in the resultant product and sought to be
imported/procured from sources other than the license, if any, may also be indicated.
Detailed calculation as to how the quality of raw material proposed for import has been
arrived at, including the net weight of components to be manufactured out of these
imported materials, wastage claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawing etc.
Sheet layout diagram of the material indicating the wastage during blanking.
Bifurcated quantities of components to be accounted for in the resultant product and the
requirement of components as spares.

6. Basis for the gross weight of 7.337K9s for Blank Sheet supported by blank size of the
plate (Component).

Decision: As no reply has been received as yet from the applicant despite several reminders,
the Committee decided to reject the case.

Case is

3
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Mノs Kelvion india Pvt.Ltd.

(Former:y Known as GEA
ECOFLEX:ND:A PVT.LTD.)

Case No:39ノ 22ノ80‐ALC2J2014
M No:NC/1/MEET/Ju1/202122/2(OfFline
Cases)dated 02 09 2021
Lic No /date:0310789333 Date:
17092014

Subject: Request for fixation of ad-
hoc norms

HQ No:01/80/050/00520/AM15/
RLA No:03/94/040/00580/AM15/
Case history: The case was rejected in M. No. 10/80-ALCZ2015 dated 17.08.201 5 due to
non-submission of reply of deficiency letter dated 20.03.2015 raised by DlPP.The applicant
vide letter dated 02.11.2019 had furnished the reply and requested for fixation of ad-hoc
norms. The Committee reconsidered the case and noted that as per comments of DPIIT vide

U. O. No.: P-47011t15t2O20-TSW dated 03.06.2020, following information were asked from the
applicant on 18.11.2020 followed by reminders on 25.03.2021& 06.08.2021:

Weight of each Export Product.
Detailed calculation as to how the quality of raw material proposed for import has been

arrived at, including the net weight of components to be manufactured out of these
imported materials, wastage claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawing etc.
Blank size supported by size of component, separately for each component.
Sheet layout diagram of the material indicating the wastage during blanking.

Decision: As no reply has been received as yet from the applicant despite several reminders,

the Committee decided to reject the case.

M′s Ke:vion india Pvt.Ltd

(Former:y Known as GEA
ECOFLEX:ND:A PVT.LTD.)

Case No:20′ 19′80‐ALC2′2014
M No:NC/1/MEET/」 ul/202122/2(Ofnine
Cases)dated 02 09 2021
Lic No /date:0310788788 Date:
05092014

Subject: Request for fixation of ad-
hoc norms

HQ No101/80/050/00454/AM15
RLA No:03/94/040/00415/AM15

ing No. 4/80-ALCA20'15 dated 26 05 2015 due

to non-submission of reply of deiiciency letter dated 09.02.2015 raised by DlPP The applicant

vide letter dated 02.11.2b19 had furnished the reply and requested for fixation of ad-hoc

norms. The committee reconsidered the case and noted that as per comments of DPIIT vide

U. O. No.: P-47O1111512O20-TSW dated 03.06.2020, following information were asked from the

applicant on 18.11 .2020 followed by reminders on 25.O3.2O21& 06'08 2021:

'l . Weight of each Export Product.
2. Det;led calculation as to how the quality of raw material proposed for import has been

arrived at, including the net weight of components to be manufactured out of these

imported materialsl wastage claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawing etc

3. 
-Blanf 

size supported by size of compenellL repelalqly-lpl rgeh !
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a. Sneet tayout diagram of the material indicating the wastage during blanking.

Decision: As no reply has been received as yet from the applicant despite several reminders,

the Committee decided to reject the case.

Case is

M/s CH:RAG UDYOG

Case No1 4r8ノ 80-ALC22018
M NolNC/1/MEET/」 uV202122ノ 2(Ofnlne
Cases)dated 02 09 2021
Lic No /date1 0510406909 Datel 19 06 2018

Subject: Request for re-fixation
of ad-hoc norms

HQ No:01/80/050/00127/AM19
RLA No105/23/040ノ 00141/AM19/
g3se ttistory: Tfre case was approved in M. No. 1O180-ALC212019 datedl 1 .09.2019 based on

inputs given ty the Technical Authorities present in the meeting. The applicant vide letter dated

2ijl.r}1g had requested for r+fixation of ad-hoc norms. The Committee reconsidered the

case and noted that a deficiency letter seeking certain information as raised by Consultant
(Tech-3) was sent to the applicanl on 12.10.2020. The applicant's reply was sent to

donsultant (Tech-3) on 06.01.2021 for examination of the case. Consultant (Tech-3) via email

dated 13.06.2021 had informed that the applicant's reply dated 23.11.2020 is incomplete.

Therefore, as decided in the Meeting No. 02/80 dated 16.06.2020, a deficiency letter was sent
to the applicant on 06.08.2021 for furnishing the following information as per comments of

Consultant (Tech-3):

1. To provide sheet layout along with dimensions and detailed calculations of wastage.

Decision: As no reply has been received yet from the applicant, the Committee decided to
send a reminder to the applicant to furnish the requisite information within 15 days.

M′s GL&V IND:A PR:VATE LIMITED

Case No153′ 3′80‐ALC2r2017
M No:NC/1/MEET′ Jur2021 22/2(Offline
Cases)dated 02 09 2021

Lic No /date1 311 0066640 Datel
29032017

Subject: Request for fixation of ad-
hoc norms

No101/80/050/00053/AM18/
RLA No:31/83/040/00185/AM17
Case history: The case was rejected in Meeting No. 7/80-ALC2/2019 dated17.07.2019 due to
non-submission of reply of deficiency letter dated 07.03.2019 raised by Consultant (Tech'
3).The applicant vide letter dated 30.12.2019 had furnished the reply and requested for fixation
of ad-hoc norms. The Committee reconsidered the case and noted that a deficiency letter
seeking certain informatron as raised by Consultant (Tech-3) was sent to the applicant on
12.10.2020 followed by reminders on 17.11.2020, 25.03.2021& 06.08.2021. However, no reply
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Decision: The Committee considered the case as per the agenda and noted that the applicant
did not furnish the reply against deficiency letter despite several reminders. Therefore, the
Committee decided to reject the applicant's request of fixation of ad-hoc norms

Case is

盤咽 豪舗鞭 輌

M′s GE POWER:NDiA L:M:TED

Case No:23ノ 8ノ80‐ALC2ノ2018
M No:NC/1/MEET/」 ur202122/2
ofnine cases)dated 02 09 2021
Lic No ノdate:0310821275 Datel
28052018

utteCt:Requestfor ixation of ad― hoc
norms

HQ No:01/80/050/00146/AM19
RLA No103/94ノ 040/00164/AM19
6rse triston/. T6e case was rejected in Meeting No. 4180-ALC2120'19 dated22.05.2019 due to

non-submission of reply of deficiency letter daled 28.12.2018 raised by DHl. The applicant vide

letter dated 27 .09.2019 had furnished the reply and requested for fixation of ad-hoc norms. The

committee reconsidered the case and noted that the applicant's representation was

inadvertently forwarded to MSME who advised referring the case to DHI for examination. The

case was referred to DHI on 31 .10.2020. As per comments of DHI and as decided in the
Meeting No. 02/80 dated 16.06.2020, a deficiency letter was issued to the applicant on

06.08.2021 for furnishing the following information:

1 . Complete application with all annexure.

2. Copy of the NC decisions in chronological order.

3. All the replies of deficiencies letters in chronological order.

4. Copy of deficiency letter issued by NC.

Decision: As no reply has been received yet from the applicant, the committee decided to

send a reminder to the applicant to furnish the requisite information within 15 days'

M/s MANN AND HUMMEL F:LTER
PVT.LTD.

Case No:21ノ 14′80‐ALC22018
M No:NC/1/MEET/」 uV202122/2(Ofnine
Cases)dated 02 09 2021
Lic No /date1 0710110190 Date:
29072016

Subject: Request for re-fixation of ad-
hoc norms

No:01/80/050/00337〃 Mヽ19
RLA No:07/24/040′ 00144/AM17
ease history: The Committee considered the case aS per the agenda and noted that the case

*a" 
"ppror"d 

in Meeting No. 14I80-ALC2/2018 dated20.02.2019 on the recommendation of

,"pr"""ntrtir" of DHl. ThL applicant vide letter dated 18.12.2019 had requested for re-fixation

of ad-hoc norms. The committee reconsidered the case and noted that the applicant's
was forward to DHI on 06j0.2020 for examination & comments. As decided in
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the Meeting No 02/80 dated 16 06 2020, as per comments of DHl, a denciency letter was

issued to the applicant on 06.08.2021 for furnishing the following informatton:

1 . Complete application with all annexure.

2. Copy ofthe NC decisions in chronological order.

3. All the replies of deficiencies letters in chronologtcal order.

4. Copy of deficiency letter issued by NC.

Decision: As no reply has been received yet from the applicant, the committee decided to

send a reminder to the applicant to furnish the requisite information within 15 days.

Case is deferred.

Case No:34J280‐ ALC2r2016

Mノs TPP BOILERS PVT.LTD

Status:
DeferredM No:NC/1/MEET/Jul/202122/2(Ottine

Cases)dated 02 09 2021           _
Lic No /date:0310801039 Dated
15122015
HQ No:01/80/050/00037/AM17 Subject: Request for fixation of

ad-hoc normsRLA No:03/95/040/00696/AM16
Case ttistory: fhe Committee considered the case as per the agenda and noted that the case

*as approued in Meeting No. 02/80 dated26.O4.2o16as per comments of DHl. The applicant

vide letter dated Zg.O7.rO19 has requested for re.fixation of ad-hoc norms. The Committee

reconsidered the case and noted that the applicant's representation was forward to DHI on

07j02O2O for examination & comments. As decided in the Meeting No. 02180 dated

16.06.2020, as per comments of DHl, a deficiency letter was issued to the applicant on

06.08.2021 for furnishing the following informatton:

1 . Complete application with ANF 48 with all annexure.

2. Copy ofthe NC decisions in chronological order.

3. All the replies of deficiencies letters in chronological order.

4. Copy of deficiency letter issued by NC.

Decision: The Committee considered the case as per the agenda and noted the applicant's

reply was received and foMarded to DHI on 26.08.2021. The representative of_DHl informed

that the applicant's reply did not contain reply of above mentioned deficiencies. Therefore, the

Committee decided to ask again from the applicant to furnish relevant reply of the above

mentioned deficiencies.

Case is deferred
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MIs lCEM ENG:NEER:NG
COMPANY PRIVATE LIMITED

Case No:19/11′ 80‐ALC2/2018
M No:NC/1/MEET/」 ur202122/2(Ofnine
Cases)dated 02 09 2021
Lic No /date:0310822939 Dated
09082018

Subject: Request for fixation of ad-
hoc norms

HQ No:01/80/050/00210/AM19
RLA No:03/94/040/00306/AM19
Case history: The case was rejected in Meeting No. 23180 dated13.03.2020 due to non-

submission of reply of deficiency letter raised by Consultant (Tech-3).The applicant vide letter

dated 19.08.2020 furnished the reply and requested for review the case for fixation of ad-hoc
norms. The Committee reconsidered the case and noted that the applicant's representation was

forward to Consultant (Tech-3) on 16.10.2020 for examination & comments. As informed by

consultant (Tech-3), the quantity of imports and exports items given by the applicant in their
reply dated 14.08.2020 are not matching with the quantity of imports and exports as mentioned
in the Advance Authorization. Therefore, an email was sent on 06.08.2021 to seek clarification

from the applicant. The applicant's reply was received on 10.08.2021 ,

Decision: The Committee considered the case as per the agenda and decided to fix the ad-hoc

norms aS per comments of Consultant (Tech-3) received via email dated 31 .08.2021 as under:

1. The quantity of import item at sL. No. 1 may be allowed as 1.10Kgs/Kg content in the

export product at Sl. No. '1 .

2. The quantity of import item at SL. No. 2 may be allowed as 1.'l5Kgs/Kg & 1.OSKgs/Kg

content in the export product at Sl. No. 2 & 3 respectively.
3. The quantity of import item at SL. No. 3 may be allowed as 1 'loKgs/Kg, 1.05Kgs/Kg,

1.05Kgs/Kg & 1.1SKgs/Kg content in the export product at Sl. No. 4' 5' 6 & 7

respectively.
4. The quantiiy of import item at SL. No.4 may be allowed as losKgs/Kg & 1.15Kgs/Kg

content in the export product at Sl. No. 6 & 7 respectively.
5. The quantity of import item at SL. No. 5 may be allowed as 1.10Kgs/Kg & 1'OSKgs/Kg

content in the export product at Sl. No. 9 & 10 respectively.

Note: Grade of imported items will be same as used in export product.

RA concerned may take further action as per the decision of NC.
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M′s:CEM ENG:NEERING
COMPANY PRiVATE L!M!TED

Case No126ノ 20ノ80‐ALC2ノ 2017

M No:NC/1/MEET/」 uν202122/2(Ofnine
Cases)dated 02 09 2021
Lic No /date:0310817800 Dated
15122017

Subject: Request for fixation of ad-
hoc norms

No:01/80/050/00390ノAM18
RLA No:03ノ94/040/00742ノAM18

action as per the decision of NC.

case history: The case was relected in Meeting No. 23/80 dated13.03.2020 due to non-

submission of reply of deficiency letter raised by Consultant (Tech-3).The applicant vide letter

dated 19.08.2020 iurnished the reply and requested for review the case for fixation of ad-hoc

norms. The Committee reconsidered the case and noted that the applicant's representation was

forward to consultant (Tech-3) on 16.10.2020 for examination & comments. Therefore, an

email was sent on 06.08.2021 to seek clarification from the applicant. The applicant's reply was

received on 10.08.2021 .

Decision: The Committee considered the case as per the agenda and decided to fix the ad-hoc

norms as per comments of Consultant (Tech-3) received via email dated 31.08.2021 as under:

'1. The quantity of import item at SL. No. 1 may be allowed as 1.10Kgs/Kg, 1.05KgsiKg,

1.1SKgs/Kg, 1.05Kgs/Kg, & 1.O3Kgs/Kg content in the export product at Sl. No. 1' 2, 3' 4
& 5 respectively.

2. The quantity oi import item at SL. No. 2 may be allowed as 1.lOKgs/Kg & 1.O3Kgs/Kg

content in the export product at Sl. No. 3 & 4 respectively.
3. The quantity of import item at sL. No. 3 may be allowed as 1.1oKgs/Kg content in the

export product at Sl. No. 6 respectively.

Note: Grade of imported items will be same as used in export product.
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M. No.. NC/'l /MEET I Jull2021 2212 (Offline
Cases)dated 02 09 2021

Subject: Request for fixation of ad-
hoc norms

HQ No:01/80/162/AM09/

Case histon/: The applicant has stated that they arc a 100o/o Export Oriented Unit having letter
of permission (LOP) No. KASEZ1 00% EOU/ll/08/09-1 0/1 1623 dated 23.1 1 .2009 are the
Member of EPC for EOUs and KSEZs. The applicant has stated that the company is an EOU

unit and it is registered with Kandla Special Economic Zone (KASEZ) and there is a requirement

by KASEZ that EOU unit needs to fix the norms of its export product. The applicant vide their

representation dated 11.01 .2020 had requested for fixation of inpuuoutput Norms for the

imporuexport products. The Committee considered the case and noted that a copy of application
was sent to liltsUg on 08.09.2020 for examination of the case. As per comments of MSME

received via email dated 16.06.2021, a deficiency letter was sent to the applicant on 13.08.2021

for furnishing the following information:

1 . A copy of complete set of application.
2. To provide MSME-DI wastage/SEZ wastage report, if any.

Decision: As no reply has been received as yet from the applicant, the Committee decided to

send a reminder to the applicant to furnish the requisite information within 15 days'

MノsT:L LIMITED
Case No:12ノ 14/80‐ ALC2′2018

M. No.: NC/1/MEET |Jull20212212 (Offline Cases)
dated 02 09 2021

Lic No:0210208845 dated ll 12 2018
Subject: Request for re-
fixation of ad-hoc norms

HQ No:01/80/050/00328/AM19
RLA No:02/24/040/00110/AM19

er the agenda and noted that.the case

was ratified by Nc in its Meeting No. 14180 dated 20.02 2019 ?.- P9l written comments ol. DHI

vide their U.Cj. No.: DES-1/TILTOTRS-1-201g-HEl dated 19.02.2019. However, the applicant

vide their representation dated 27.10.2019 received on 11.11.2020 has stated that the norms

ratified by Nb in respea of above AA, item No. 142 was deleted on the plea that the same was

not certified as part of export product as per appendix 4E. They have mentioned that this is a

typographical erior on their part and Sl. No 142 i.e. Variable Disp Pump - Altered -1. No. is very

,i'I"i rJqrir"o for manufacturing of their export item i.e. Rach Stacker, and is being imported on

net to net basis. Now the appicant has requested to allow import item at. serial N^o 142 i.e.

v"ii"ir" oirp pump - Attered 
'Part 

No. H41g44o2loo -'1 No. on net to net basis The committee

reconsidered the case in its meeting dated 16.06.2021 and decided to refer the case to DHI for

examination & comments.
o""i"ion' The committee decided to forward the applicant's complete representation to DHI

for examination and comments
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M′s TIL L:MiTED
Case Noi Case No:10ノ 14ノ80‐ALC2ノ2018

M No,NC/1/MEET/」 u1/202122/2(Ofnine cases)
dated 02 09 2021

Lic No:0210208842 dated ll 12 2018
subject: Request for re-
frxation of ad-hoc norms

HQ No101/80/050/00326/AM19
RLA No:02/24′ 040/00109/AM19

@ideredthecaSeaSpertheagendaandnotedthatthecaSe
was ratified 6y NC in its Meeting No. 14180 dated 20.02.2019 as per written comments of DHI

vide their U.o. No.: DES-1/TILUOTRS-1-201g-HEl dated',19.02.2019. The applicant vide their

representation dated 27 .10.2019 received on 11 .11.2020 has stated that the norms ratified by

NC in respect of above AA, item No. 142 was deleted on the plea that the same is not certified

as part of export product as per appendix 4E. They have mentioned that this is a typographical
error on their part and Sl. No 142 i.e. Variable Disp Pump - Altered -1 No. is very much required

for manufacturing their export item i.e. Rach Stacker, and is being imported on net to net basis.

Now the applicant has requested to allow import item at serial No. 142 i.e. Variable Disp Pump -
Altered Part No. H4194402/00 -1 No. on net to net basis. The Committee reconsidered the case
in its meeting dated '16.06.2021 and decided to refer the case to DHI for examination &

comments.

Decision: The Committee decided to forward the applicant's complete representation to DHI

for examination and comments.
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M′s lCEM ENG:NEERING
COMPANY PRIVATE LIM:TED

Case No:272ノ 15′80‐ALC2′2018
M No:NC/1/MEET′」uV202122/2(Omine
Cases)dated 02 09 2021
Llc No 10310825670 dated 14 12 2018

Subject: Request for fixation of ad-
hoc norms

No1 01/80/050/00614/AM19
RLA No:03/94/040/00785/AM19

1 . The quantity of import item at SL. No. 1

export product at Sl. No. 1 & 3.
2. The quantity of import item at SL. No. 1

export product at Sl. No. 2.

may be allowed as 1.05Kgs/Kg content in the

may be allowed as 1.1OKgsiKg content in the

case n istory: The committee considered the case as per the agenda and noted that the case
was rejected by the NC in its Meeting No. 15/80-ALC2/2018 dated 15 11 .2019 due to non-
submission of deficiency letter raised by MSME. However, the applicant vide their application
daled 31 .12.2020 received on 07 .01.2021 had furnished the reply of deficiency letter and

requested for fixation of norms As informed by Consultant (Tech-3), the quantity of imports and

exports items given by the applicant in their reply dated 31.12.2020 are not matching with the
quantity of imports and exports as mentioned in the Advance Authorization. Therefore, an email

was sent on 06.08.2021 to seek clarification from the applicant. The applicant's reply was
received on 10.08.2021 .

Decision: The Committee considered the case as per the agenda and decided to fix the ad-hoc
norms as per comments of consultant (Tech-3) received via email dated 31 .08.2021 as under:

Note: Grade of imported items will be same as used in export product.

action as per the decision of NC.
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Status:
Deferred

M′s Bharat Heavy Electricais
Linlited

Case No:39′ 27ノ80‐ALC2′ 2011

M. No. : NC/1 /MEEI I Jull2021 2212 (Offline
Cases)dated 02 09 2021
Lic No /date:6110000728 Dated
27122011

Subject: Request for re-fixation of
ad-hoc norms

HQ No:01/80/050/00572/AM12/
RLA No161/24/040/00055/AM12

@ideredthecaSeaSpertheagendaandnotedthefollowing
older decisions:

i) Meeting No. 27180 dated20.03.20'12: For 1 Unit, import items at Sl. No 217 lo 233 werc
deleted owing to their Capital Goods nature.
ii) Meeting No. 14180 dated 01.10.2013: Amended earlier decision and allowed all items except

import items at Sl. No. 217-219 and 228-230. (Six items were not allowed in terms of Policy
Circular No. 50 dated 28.12.2011.)
iii) Meeting No. 05/80 dated 09.06.2015: Committee reconsidered the case and decided that

since the deleted items are (BTGs) finished goods and not components/raw materials as claimed

by appficant, so could not be admissible as per Circular No. 50 dated 28J2.2011-
iv; Meeting No. 14180 dated 19.12.2017: On applicant's request, Committee reconsidered the

case and referred the matter to Policy Relaxation Committee.
V) PRC in their Meeting 17lAM19 dated 25.09.2018: Referred the issue to Policy Division 4 for
examination and comments.
vi) The Policy lnterpretation Committee in its meeting held on 09.06.2020 has decided that

such supplies would be admissible as deemed export and also eligible for advance
authorization.
vii) Policy-Vl division vide their letter dated has stated that the cases of the applicant were
placed by NC-2 before the PIC in its meeting held on 16.07.2019 wherein a decision has been
taken. PC-4INC-1 may take similar action for a decision in this matter.
viii) Meeting No. 07/80 daled 22.10.2020: The Norms Committee observed that the items in this
case are different from that tn the cases taken up in the PRC. Here, the items are Turbine,
Generator and Tools. The Committee observed that Turbine and Generator are capital Goods
fitted as it is and the tools are for assembly. Hence, these items are not to be allowed. Therefore,
the case was rejected.

The applicant vide email daled 26.02.2021 has requested to reconsider the case for revision of
norms and allow six items at Sl. No. 217, 218,219,228,229 and 230 as well as grant of deemed
export benefits against the above six items.

Decision: The Committee reconsidered the case in the presence of technical authority from
DHI and decided to seek clear comments of DHl. Further, the advice of Policy-4 in view of the
decision taken in NC meeting dated 2210.2020 may also be obtained.

Case stands deferred.
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MノslND‐SPH:NX PRECIS:ON LTD

Case No :64Jl lノ 80‐ALC22018
M. No. : NC/l /MEET I Jull212122l2 (Offline
Cases)dated 02 09 2021
Lic No 1 2210015975 Date:13092018

Subject: Request for re-fixation of ad-
hoc norms

HQ No101/80/050/00255/AM19
RLA No:22/24/040/00048/AM19
Case history: The Committee considered the case as per the agenda noted that the case was
approved in Meeting No.1 3/80-ALC2/2018 dated 22.01 .2019 on repeat basis as approved for
AA No. 2210015101 dated 1010.2014 on the recommendation of the representative of DHl.
However, the applicant had requested for re-fixation of ad-hoc norms. The Committee
reconsidered the case and noted that in Meeting No. 08/80dated0 5.11.2020, the comments of
MSME were referred back for re-examination of the case on 21.12.2020. However, no
comments have been received yet.

Decision: As no comments have been received yet from MSME, the Committee decided to
remind MSME for expediting the comments.

Case rs deferred.

Mノs:ND‐SPH!NX PREC:S10N LTD

Case No :17ノ19′80‐ALC22014
M No:NC/1/MEET/」 ur2021 22/2(Ofnine
Cases)dated 02 09 2021
Lic No:2210015101 Date:10102014

Subject: Request for re.fixation of
ad-hoc norms

HQ No:01/80/050/00451/AM15
RLA No:22/24/040/00056/AM15
Case history: The Committee considered the case as per the agenda noted that the case was
approved in Meeting No. 22i80-ALC212015 daled 02.O2.2O16as per written comments of
MSME vide lD Note No.30 (199)/15-ME dated 30.12.2015.However, the applicant has
requested for re-fixation of ad-hoc norms. The Committee reconsidered the case and noted
that in Meeting No. 08/80 dated05.1 1 .2020, the comments of MSME were referred back for re-
examination of the case on 21.12.2020. However, no comments have been received yet.

Decision: As no comments have been received yet from MSME, the Committee decided to
remind MSME for expediting the comments.

Case is deferred.

Case No :12r7′ 80‐ALC2′2016

M′s HONDA TRADING
CORPORAT:ON INDIA PVT.LTD

Status:
DeferredM No:NC/1/MEET/」 ul/202122/2(Ottine

Cases)dated 02 09 2021
Lic No:0510398531 Date:17052016
HQ No:01/80/050/00233/AM17 Subject: Request for fixation of ad-hoc

normsRLA No:05/23/040/00053/AM17
Case history: The Committee considered the case as per the agenda noted that the case was
lejected in Meeting No. 11180 dated 19.08.2017 due to non-submission reply of deficiency
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letter OateO 20.04.2017 (taised by DHI). However, the applicant requested for fixation of ad-

hoc norms. The Committee reconsidered the case and Consultant (Tech'3) informed via

email dated 14.06.2021 that the applicant's reply dated 03 03.2021 is incomplete as they have

not replied to deficiency letter but referred to their earlier letters only. A deficiency letter was
sent to the applicant on 06.08.2021 to furnish the following rnformation as per advice of
Consultant (Tech-3):

1 . To explain why the consumption per unit in pasl is '1.448 gram while requirement in

present case is given as 0.384 gram per unit.
2. Starting from the specification of the export product, basic calculation as to how of raw

materiil proposed for import has been arrived at, including the net weight of
components to be manufactured out of these imported materials, wastages claimed at

each stage of manufacturing with complete justification and supported by documentary
evidence/drawings etc.

Decision: As no reply has been received as yet from the applicant, the Committee decided to
send a reminder to the applicant to furnish the requisite information within 15 days.

Case is deferred.

Mノs BHARAT HEAVY
ELECTR:CALS L:M:TED

No i30′ 33′80-ALC2ノ 2009

M. No.: NC/l/MEET |Jull202122l2 (Otfline
Cases)dated 02 09 2021
Lic No1 0910039076 dated 27 08 2009

Subject: Request for fixation of ad-
hoc norms

HQ No101/80/050/00496ノAM10
RLA No109/24/040/00184/AM10
Case histor!". The Comnittee considered the case as per the agenda and noted that the 

-case
was rejected in Meeting No. 48/80 dated 02.03.2010 due to non-submission reply of 

.the
deficiericy later as raised by DHl. However, the applicant had requested for fixation of ad-hoc

norms. The Committee reconsidered the case and noted that applicant's reply was sent to DHI

on 29.O1.2020 followed by reminder along with additional information received from applicant

on 19.08.2020. However, a copy of application was again sent to DHI on 17 12.2020 and

01.04.2021. DHI vide letter dated 16.06.2021 informed that the case is very old and required

.orp"t" set of application along with representation. Therefore, a letter was sent to the

applicant on 06.08.2021 to furnish following information as per comments of DHI:

1. Background note of the case along with NC decision/deficiency letter along with the

corresponding reply in a chronological order.

2. Complete application with ANF 48 with all enclosure'

Decision: As no reply has been received yet from the applicant, the committee decided to

iend a reminder to ihe applicant to furnish the requisite information within 15 days.

理
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M′s BOVING FOURESS L:M:TED

Case No :1′ 33/85‐ALC3ノ2008
M NolNC/1/MEET/」 u1/202122/2(Off‖ ne
Cases)dated 02 09 2021
Lic No:0710061697 dated 15 12 2008

Subject: Request for fixation of ad-
hoc norms

No:01/85/050/00218/AM09
RLA No:07/24/040/00524/AM09
Case history: The Committee considered the case as per the agenda and noted that the case

was relected in Meeting No. 02180 dated 13.04.2010 due to non-submission reply of deflciency
letter as raised by DHl.However, the applicant had requested for fixation of ad-hoc norms. The

Committee reconsidered the case and noted that a defioency letter seeking certain information
as raised by DHI was sent on updated email lD on 25.02.2020 followed by reminders on

29.10.2020& 06.08.2021. However, no comments have been received yet.

Decision: The Committee considered the case as per the agenda and noted that the applicant
did not furnish the reply against deficiency letter despite several reminders. Therefore, the

Committee decided to reject the applicant's request of fixation of ad-hoc norms.

Mノs VEM TECHNOLOG:ES PW
LTD

Case No 2117ノ 80‐ALC2ノ2017
M No:NC/1/MEET/」 uV202122/2(Ottine
Cases)dated 02 09 2021
Lic No:0910065045 Datei 15 05 2017

Subject: Request for fixation of ad-
hoc norms

No101/80/050/00281/AM18
RLA No:09/24/040/00055/AM18
Case nistory: fhe Committee considered the case as per the agenda and noted that the case

was rejected in Meeting No. 05/80 dated 06.06.2019 due to non-submission reply of deflciency

letter dited 14.0'1.2019is raised by DPllT. However, the applicant had requested for re-fixation

of ad-hoc norms. The Committee reconsidered the case and noted that a deficiency letter

seeking certain information as raised by Consultant (Tech-3) was sent to the applicant on

2O.O1.aO2O folowed by reminders on 22.09.2020, 25.11.2020 & 14.06.2021. The applicant's
reply was received via ematl dated 16.06.2021 & the same was forwarded to Consultant (Tech-

3) on 17.06.2021 for examination & comments. consultant (Tech-3) via email dated

06.08.2021 requested for sending the physical file of the case.

Decision: The Committee considered the cases aS per the agenda and noted that the physical

flle of the case was sent to Consultant (Tech-3) on 01.09.2021 . However, no comments have

been received as yet. Hence, the Committee decided to wait for comments.
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M′s ALSTOM TRANSPORT!ND:A
L:MlTED

Case No 47′ 14/80‐ ALC2ノ2014
M. No. : NC/1 /MEEI I Jull202122l2 (Olfline
Cases)dated 02 09 2021
Lic No /date1 071 01 05249 dated

20062014
Subject: Request for fixation of ad-

hoc norms.
HQ Noi01/80/050/00368/AM15
RLA No107/24/040/00092/AM15
Case histor!". ln continuation to Meeting No. 12180 dated 09.'10.2019, the Committee

considered the case as per the agenda and noted that the case was rejected in Meeting No.

1 1/80 dated 01 .09.201 5 due to non-submission reply of deficiency letter as raised by DHl.

Thereafter, the applicant represented against the rejection and requested for a review. The

case was again considered and defened in Meeting no. 1'1119 dated 06.12.2018 with following
decision:

"The Committee noted that a personal hearing was already given to the applicant on

06.12.2018. tn the personal heaing the applicant informed the committee that it has taken

vaious AA's for supply of 33 raitltramway coaches. Fufther, applicant stated that it has laken
an additiona! license for supptementary material required for these very 33 railltramway

coaches. However, it has an additional export obligation of another 33 railltramway coaches in

this license. The Commiftee obseNed that the given submisslon is not tenable. The committee
decided to seek a detailed repoft from the concerned RA regarding of all such /lcenses issued
to the applicant, admissibility and current status."

ln response to Norm Committee's e-mail dated 23.04.2019 ' AddI DGFT Bangalore
informed that applicant has obtained several licenses, which are pending for the wants of
norms and also informed about a letter from ECA-Il, DGFT, New Delhi seeking information
regarding alleged corrupt practices followed by M/s Alstom Transport lndia.

ln this matter, the committee noted that the applicant had approach the Policy Relaxation
committee (PRC) and the mafter was taken up vide Meeting No. 17lAM20 held on 27.08.2019.

The PRC noted the submissions by the applicant as under.

,,They have stated that initiatly, 7 Advance Authorizations were applied for duty free import of
inpuis required for the manufacture and supply of 33 Metro Train sets to Chennai Metro Rail

Limited being a deemed expoft proiect. ATIL sought amendment in all 7 Advance

Authoizations to include residual items that were required to manufacture the 33 Train sets but
the request was rejected citing technical reasons by RA. Thereupon, ATIL was compelled to

appty for additional Advance Authorization No.0710105249 dated 20.06.2014 for impoding

residual inputs that were mlssed out and not covered under earlier 7 Advance Authoizations.
Acquisition of Atstom lndia limited who was the manufacturer of key sub-assemblies also lead
to inclusion of components required for manufacture of sub-assemb/re s in the captioned
Advance Authoization. However, white applying for the said Advance Authorization (dn AA),

export obligation of 33 Metro Train sets was declared inadveiently, as fhe system did not allow
the appticant to apply for a new license unless the expott obligation was declared. ln fact, there

is no separate Eo under the Advance Authoization No.0710105249 dated 20.06.2014 as all

imported inputs were used for manufacture of 33 train sets declared under previous 7 Advance
,censes. The Advance Authoization No.0710105249 dated 20.06.2014 under which parts

required for manufacture of 33 Metro Trains have been impoied has been issued after 22

months from the date of eartiest Advance Authoization in the clubbing set. Hence, request is to

Date:02.09.2021
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treat the suppties of 33 Train sels fo ,he Metro Project supplied against Advance Authorizations
as one and to discharge the EO. "

The policy relaxation committee vide PRC Meeting No. 17lAM20 dated 27.08'2019 gave
the following decision in the matter:

"Decision: The Committee heard the subm,ssion made by the applicant and discussed the

matter at length and decided to relax the conditions as laid down in Para 4.38 (vi), (vii) and (xii)

of HBP 201*20 as amended vide Public Notice No.70/201520 dated 30.01.2019 for clubbing
of eight Advance Authorizations No.(i)0710090351 dated 21.08.2012, (ii)0710090531 dated
31.08.2012, (ii00710095554 dated 23.05.2013, (iv)0710096369 dated 02.07.2013'
(v)0710096370 dated 02.07.2013, (vi)0710099232 dated 28.10.2013 and (vii)0710101246

dated 10.01.2014 and (viii) 0710105249 dated 20.06.2014. lt is subiect to veritication that
amendments request of the applicant made in the AAs was reiected by the RA, as claimed by
the applicant and all inputs impofted in the I AAs are fully accounted for in the supplies. The

other terms and conditions for clubbing shall remain sa/re as per policy/HBP provisions. The

appticant shall approach RA within 30 days from the date of uploading of the minutes of
meeting."

This Committee observed that the PRC has clubbed all the eight authorizations for imports and

export purposes. Export obligation of AA No. 0710105249 dt. 20.06.2014 would remain as it is

even aiter clubbing. Hence, the Committee in its Meeting No. 10/80 dated 11.09.2019, asked

the applicant to furnish following information:

1. To provide detailed statement to account for the inputs in the exporl products against

this license.
2. Relevant technical drawings and wastage details may be provided in relevant formats

for examination by the technical authorities for the purpose of fixation of norms.

And also sought clarification from the PRC cell on 05.11.2019 regarding the export ob,ligation of

the eighth auihorization if it would run concurrently with the export obligation of the first seven

authorizations.

PRC in its meeting no. 23lAM20 dt. 03.12.2019, decided as follows:

"The committee reviewed the case and observed that request of the applicant and minutes

recorded in the earlier PRC decision were very clear. lt reiterated that in view of the submission

made by the applicant, all the above 8 advance authorizations need to be clubbed for imports

and exports purposes wherein export obligation of the 8th advance authorization no.

o71o1oi24g d1.20.06.2014 be treated as NIL as its EO is subsumed in the export obligation of
the other 7 advance authorizations taken together. The applicant shall approach RA within 30

days from the date of uploading ofthe minutes of meeting for clubbing."

The committee noted in its Meeting No. 18/80 dated 02.01 .2020 that the applicant's reply

dated 06.1 1.2019 foMarded to DHI on 02.12.2019 for examination of the case and again it was

asked to the applicant to furnish following information:

1. Specific use of items imported under the eighth authorization vis-a-vis those imported

under other seven authorizations.
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tfre Conrmittee noted in meeting dated 16.06.202'l that the reply of deficiency letter was sent

to DHI on 24.02.2020 and some additional information received from the applicant was sent on

19.08 2020& 21.09.2020 followed by a reminder on 15.12.2020. However, DHI requested vide

letter dated 16.06.2021 to send reply of above-mentioned deficiency. Therefore, the

Committee decided to call the applicant for personal hearing and also requested for furnishing
the following information as per comments of DHI:

1. Background note of the case along with specific export list vis-a-vis import list

The applicant's reply was forwarded to DHI on 16.08.202'1 for examination & comments.

Decision: The committee considered the cases as per the agenda and heard the applicant's
representative during personal hearing. The applicant's representative explained the case in
detail in the meeting and the representative of DHI had asked to submit certain information.

Therefore, the Committee decided to request DHI for expediting the comments.

Case is deferred.

Mノs UNITED DRILLING T00LS LTDM No:NC/1/MEET/」 ur202122/2(Ofnine
Cases)dated 02 09 2021
Lic No 1 0510397442 Date1 29 01 2016

Subject: Request for fixation of ad-
hoc norms

HQ No101/80ノ 050/00441/AM16/
RLA No105/24/040/00493/AM16/
Case history: The Committee considered the case as per the agenda and noted that the case
was rejected in Meeting No. 05/80 dated 07.06.2016 due to non-submission reply of deficiency
letter dated 29.03.2016 as raised by OHl. However, the applicant had requested for fixation of
ad-hoc norms. The Committee reconsidered the case and Consultant (Tech-3) informed that

the applicant's reply dated 29.05.2020 & 06.07.2020 are deficient due to following reasons:

1 . Process flow chart does not show use of import items at SL. No. 2 & 3.

2. Quantity of forging is proposed to be imported in fraction of numbers.
3. Weight of export product & import items in annexure A & B are not clear.
4. Quantity of export product given in annexure B is not matching with quantity in AA

The reply of above-mentioned deficiency was received from the applicant and sent to
Consultant (Tech-3) on 28.01.2021 for examination of case. Consultant (Tech-3) via email

dated 14.06.2021 has requested to send physical file of the case.

Decision: The Committee considered the cases as per the agenda and noted that the physical

file of the case was sent io Consultant (Tech-3) for comments. However, no comments have

been received as yet. Hence, the Committee decided to wait for the comments
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M′s AZAD ENGINEER:NG PRIVATE
LIMiTED

Case No 19ノ 23′80‐ALC2′2016
M No:NC/1/MEET/」 u1/202122/2(Offline
Cases)dated 02 09 2021
Lic No1 0910064137 Date:14092016

Subject: Request for fixation of ad-hoc
norms

HQ No101/80/050/00522/AM17/
RLA No:09/24/040/00295/AM17/
Case history: The Committee considered the case as per the agenda and noted that the case
was approved in Meeting No. 02/80-ALC2l2O17 daled 25.O4.2O17 on repeat basis as approved
for AA No. 09100641 37 dated 14.09.2016 on the recommendation of the representative of DHl.

However, the applicant had requested for re-fixation of ad-hoc norms. The Committee had
reconsidered the case in its meeting No. 02y80 dated 16.06.2021 and decided to ask from the
firm the following information as per comments of DHI:

1. Calculation of the requirement of raw material supported by Dimensional Engineering
Drawing with dimensions clearly highlighted.

Reply from the firm was called for on 06.08.2021

Decision: As no reply has been received yet from the applicant, the Committee decided to
send a reminder to the applicant to furnish the requisite information within 15 days.

M′s KAMAR:NFRASTRUCTURE
PVT LTD.

Case No 37′ 19′80‐ALC2/2014
M. No. : NC/1 /MEET I Jull2021 2212 (Off,ine
Cases)dated 02 09 2021
Licence No 1 0310788243 Date:

21082014
Subject: Request for fixation of ad-

hoc norms
F‖ e No1 01/80/050/00471/AM15/
RLA File No1 03/94/040/00449/AM15/

Case history: The Committee considered the case as per the agenda and noted that the case
was rejected in Meeting No. 06/80 dated 20.06.2017 due to non-submission reply of deficiency
letter. However, the applacant had requested for fixation of ad-hoc norms. The Committee
reconsidered the case and noted that a deficiency letter seeking certain information as raised
by DHI was sent to the applicant on 29jO2O2O.
The applicant's reply was sent to DHI on 25.02.2021 for examination of the case. DHI vide
letter dated 16.06.2021 informed that the applicant's reply is deficient and it contains only copy
of Advance Authorization. Therefore, a deficiency letter was sent to the applicant on

06.08.2021 to furnish the following information as per comments of DHI:

1. To furnish information as per Sl. No. 1'l of SDF supported by Engineering Drawing with
relevant dimensions highlighted.
Sl. No. 'l'l of SDF. Starting from the specification of the export product, basic
calculation as to how of raw material proposed for import has been arrived at, including
the net weight of components to be manufactured out of these imported materials,
wastages claimed at each stage of manufacturing with complete justification and
supported by documentary evidence/drawings etc.
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MノsH:NDUSTAN RUBBER
INDUSTRIES

Case No 3/10/80-ALC2/2017
M No:NC/1/MEET/」 ur202122/2(Off‖ ne
Cases)dated 02 09 2021
Lic No 0510402563 Datei16 05 2017

Subject: Request for fixation of ad-
hoc norms

HQ No:01ノ 80/050/00213/AM18
RLA No105/23/040/00043/AM18
Case history: The Committee consrdered the case as per the agenda and noted that the case

was rejected in Meeting No. 1 5/80-ALC2/201 8 dated 06.03.2019 due to non-submission of

reply oi deficiency letter dated 08.10.2018. However, the applicant had requested for fixation of
ad-hoc norms. The Committee reconsidered the case and noted that the applicanl's reply was

sent to DPIIT for examination of the case on 21.09.2O20 followed by reminders on 25.11.2020
and on 13.08.2021 . However, no comments have been received yet.

Decision: Therefore, the Committee decided to remind again DPIIT for expediting the

comments.

Decision'. AS no reply has been received yet from the applicant, the Committee decided to sent

a reminder to the applicant to furnish the requisite information within 15 days

Case is deferred.
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Mノs HINDUSTAN RUBBER
:NDuSTRIES

Case No 8ノ 23/80‐ ALC2′2015

M NoINC/1/MEET/」 uV202122/2(Ofnine
Cases)dated 02 09 2021
Lic No 0510395884 Date112 10 2015

Subject: Request for flxation of ad-
hoc norms

HQ No:01/80/050/00421〃 Mヽ16
RLA No:05/23/040/00292/AM16
ease ttistory: The Committee considered the case as per the agenda and noted that the case

was rejectedin Meeting No. O6/80-ALC2/201 6dated 21.06.2016 due to non-submission of reply

of defiiiency letter dated 19 04.2016 as raised by DIPP (Chemical) vide lD No.7/7712016-TSW

dated 26.Oa.2116.However, the applicant had requested for fixation of ad-hoc norms. The

Committee reconsidered the case and noted that following inforniation had been asked from

the appticant on 25.11.2020 as per comments of DPIIT vide U. o. No.: P-470',11139/201g-TSW

daled 12.1O.2O2O:

1. To indicate weight of each type of rubber rollers to be exported, giving its composition
i.e. net weight of rubber parts, Metal/Aluminum shell, handle etc.

2. Complete ialculation for requirement of inputs (Both imported and indigenous)
indicating wastage claimed for each raw material.
ln this case, there are two export items as under:
i. Rubber rollers for automatic rice mill machinery 10"-8000 Number'
ii. Rubber rollers for automatic rice mill machinery 14"-500 Number.

3. To provide above details for both the export items.
4. To provide relevant drawing of both the export items.

was sentto DP‖ T on 28 12 2020 for examination ofthe case DP‖ T vide
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U (D No:P47011/39/2019-TSW dated 28 01 2021 informed thatthe copy of application ofthe
subject AA is not available with DPIIT to examine the case.

Decision: The Committee considered the cases aS per the agenda and noted that a letter was
sent to the applicant on 06.08.2021 for submitting the copy of application to examine the case.

However, no comments have been received aS yet. Therefore, the Committee decided to send
a reminder to the applicant for submitting the copy of application withln 15 days

Case is deferred.

Mノs GOLD MOHUR
PROF:LES LIM:TED

Case No 14/1280‐ ALC2ノ2017

M. No : NC/1/MEEIIJull20212212 (Offline
Cases)dated 02 09 2021
Lic No 0510403501 Date:25072017

Subject: Request for fixation
of ad-hoc norms

No:01/80ノ 050/00228/AM18
RLA No:05/23/040ノ 00156/AM18
Case ttistory: the Committee considered the case as per the agenda and noted that the case

was rejected in Meeting No. 15/BO-ALC2/2018 dated 06.03.2019 due to non-submission of

repty of deficiency letter dated 12.10.2018 as raised by DIPP (Chemical).However, the

appiicant had requested for fixation of ad-hoc norms. The committee reconsidered the case

and noted that a deficiency letter seeking certain information as raised by DPIIT was sent to the

applicant on 29.10.2020 followed by a reminder on 06.08.2021. However, no reply has been

received yet.

Decision: As no reply has been received as yet from the applicant, the Committee declded to

send final reminder io the applicant for furnishing the requisite information within 15 days.

MノsL&T‐MHPS TURB:NE
GENERATORS PR:VATE L!MITED

Case No 19ノ 19ノ80‐ALC2ノ2016
M No:NC/1/MEET/」 uV202122/2(Offllne
Cases)dated 02 09 2021
Lic No 0310807493 Date:31082016

Subject: Request for re-fixation of
ad-hoc norms

HQ No101/80/050/00414/AM17
RLA No:03/95/040/00292/AM17

@ideredthecaseaspertheagendaandnotedthatthecaSe
*as approued in M. No. 15/80-ALCZ2O18 dated 06.03.2019 as per the written comments of

6Hl i洒し their uo No 3/96/2016汀SW(B)dated 24 12 2018 However,the ap口 tant had

requested for fixation of ad― hoc norms The COmmittee reconsidered the case and noted that a

deFlciency letter seeking fo‖owing information as raised by DHI was Sent to the app‖cant on

24 02 2020 fo‖ owed by renlinders on 06 11 2020&06082021:

l  Thc flnal list of imporl itcms a■ er an amcndments(tllere appears to be at least four

amcndmcnts)

2  To submit calculation correlating thc samc with Dimcnsional Enginccring Drawing with relcvant

dimcnsions highlightcd
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Decision: The committee considered the case as per the agenda and noted the applicant's

reply has not been received as yet. Therefore, the committee decided to send final reminder
to the applicant for furnishing the reply.

Case is deferred.

Mノs BHARAT HEAVY
ELECTRICALS LIM:TED

Case No:67′ 5ノ80‐ALC2′ 2018

M No:NC/1/MEET/」 uV202122/2(Ofn ne
Cases)dated 02 09 2021
Lic No 0410164150 Date1 02 04 2018

Subject: Request for re-fixation of
ad-hoc norms

HQ No:01/80/050/00116/AM19/
RLA No:04/24/040/00267/AM18/

@nsideredthecaSeaSpertheagendaandnotedthatihe-caSe
was approred in M. No. 3t9O-ALC2t2O1}dated 08.05.2019 as per written comments of. DHI

vide email dated 06.05.2019.However, the applicant had requested for re-view of the ad-hoc

norms.

The representation of the applicant was forwarded to DHI for examlnation of the

case on 25.02.2020 followed by a reminder on 29.10.2020. As per comments of DHl, a

deficiency letter was sent to the applicant on 13.08.2021for furnishing the following information:

1. Complete application with ANF 4A and all enclosures.
2. Background note of the request giving details of the deficiency letter issued & the

corresponding reply in the chronological order.

Decision: As no reply has been received yet from the applicant, the committee decided to

send final reminder to the applicant for furnishing the requisite information within 15 days.

MIs HONDA TRADING
CORPORAT10N:NDiA PVT.LTD

Case No:79′ 11ノ80‐ALC212018
M. No. : NC/'l /MEET t Jull2O2l 2212 (Offline
Cases)dated 02 09 2021
Lic No 0510405508 Date:02022018

Subject: Request for re-fixation ofHQ No:01/80/050/00270/メ Mヽ19
RLA No105/23/040/00418/AM18
Case tristory: fne Committee considered the case as per the agenda and noted that the case

was approved in M. No. 13/80 dated 22.01.2019as per written comments of DHI vide U. No.

NO. DES-|/HTCI/AUP-|-2018-HEl daled 20.12.20'18. However, the applicant had requested for
re-viewing the ad-hoc norms. The Committee reconsidered the case and noted that following
rnformation had been asked from the applicant as per comments of Consultant (Tech-3):

Specification and catalogue of export product.
Starting from the specification of the export product, basic calculation as to how of raw

for import has been arrived at, including the net
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@theSeimportedmaterialS,WaStageSclaimedat
each stage of manufacturing with complete Justification and supported by documentary

evidence/drawings etc.
3, Copy of Advance Authorization.
4. Copy of export order.

As per comments of consultant (Tech-3), a deficiency letter was sent to the applicant on

06.08.2021for furnishing the above information.

Decision: As no reply has been received as yet from the applicant, the committee decided to

ienJa reminAer to the applicant for furnishing the requisite information within 15 days'

Case is deferred.

M′s THEIND:AN CARD CLOTHING
CO LTD

Case tlo.: 4I8,I$O-ALC22O1I
frrf . r.to: t tClt nle Ef I Jull2021 2212 (Oflline

Cases) dated 02.09.2021
[--rc.r,lo.oatoesoz1opsp1Li1721i1e

SOiect Aequest for refixation of
ad― hoc norms

HOJ.to. O1/i80/050/OO1 16/AM20/DES-1

Case hiS詰続市著枝篇誦諾藁詰可可彊繭馨琴平覆西可百西亜d:int器罫
d::驚恩ぎ誓

was approved in M No 14r80-ALC22019 dated 06 11 201(|   |に _J_^… …̂ ^`^■
`^"′
△_、′iへ■■nn'h● nd_hnc norms

consultantい卜ふJ贈僧fi愛霜諦鸞
冊 T樹1愧蝉1∬驚低
considering the nature Of the process

常∬朋Fぽ「lλよi胃職1鵬港需濡idefdency 
Ыσ Was se威わme applcatt on

on:

l  To provide information On stage―wiSe wastage fOr each expOrt prOduct(WhiCh has been

clairned for higher wastage)

壁IFFλ濡譜[朧臨1脚 f『電鳳紀瀧乳鞣冦幣鷲ち1腺3棚児篇
dedゎ

M′s LARSEN&TOUBRO LIM:TED

Suk)iect ttegu99112[1911と 2」9191

Status:
Deferred

CaSO daed 02 09 2響
辱 訂 話 福 戸 一
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RLA No:03/95/040/00235/AM18 ad-hoc norms
Case history: The Committee considered the case as per the agenda and noted that the case
was approved in Meeting No. 03/80 dated 08.05.2019 on the recommendation of the
representative of DHl. However, the applicant vide email daled 14.10.2020 had requested for
revision of the ratified ad-hoc norms.

The applicant's representation was sent to DHI on 15.12.20201or examination of the case. DHI
vide letter dated 16.06.2021 informed that lhe case is very old and required compete set of
application along with representation. Therefore, a deficiency letter was sent to the applicant on
13.08.2021 to furnish following information as per comments of DHI:

1. Background note of the case along with NC decision/deficiency letter along with the
corresponding reply in a chronological order.

2. Complete application with ANF 48 with all enclosure.

Decision: As no reply has been received as yet from the applicant, the Committee decided to
send a reminder to the applicant for furnishing the requisite information within 15 days.

Case is deferred.

Case No:21/6ノ80-ALC2/2019

Mノs:SGEC H:TACH:ZOSEN
LiM:TED

M No:NC/1/MEET/」 ul/202122/2(0綱 ine
Cases)dated 02 09 2021
Lic No:0510410946 dated 14 06 2019

HQ No:01/80/050/00092/AM20 Subject: Request for fixation
of ad-hoc normsRLA No105/23/040/00111/AM20

Case history: The Comm
wa_s rejected by NC in its Meeting No. 06/80 dated 0g.05.2019 due to non-submission of
deficiency as raised DPllr. However, the applicant vide representation dated 21.11.2020
received on 01.12.2020 had furnished the reply of deficiency and requested to fix the ad-hoc
norms.

Decision: The committee reconsidered the case and noted that a copy of application was sentto DPllr on 10.08.2021 & 13.08.2021 for examination & comments. However, no comments
have been received as yet. Hence, the committee decided to wait for the comments.

Case is deferred.
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Case No16′ 5/80-ALC2/2016
M′s ALPINE COILS LLPM NolNC/1/MEET/Ju1/202122/2(○卸ine

Cases)dated 02 09 2021
Lic No 10410161893 dated 10 05 2016
HQ No:01/80/050/00155/AM17 Subject: Request for fixation of ad-

hoc normsRLA No:04/24/040/00022/AM17
Case history: The Committee considered the case as per the agenda and noted that the case
was rejected by NC in its Meeting No. 14180 dated 11.10.2016 due to non-submission of
replied to the deficiency (raised by DIPP).However, the applicant vide representation dated
11.11 .2020lurnished the reply of deficiency and requested to fix the ad-hoc norms.

Decision: The Committee reconsidered the case and noted that a copy of application was sent
to DPIIT on 10.08.2021 for examination & comments. However, no comments have been
received as yet. Hence, the Committee decided to wait for the comments.

Case is deferred.

Case No:1ノ 9ノ80‐ALC2r2019
M′s TOLIA INDUSTR!ESM No:NC/1/MEET/」 uV2021 22/2(Off‖ ne

Cases)dated 02 09 2021
Lic No:0310830453 dated 22 07 2019
HQ No:01/80/050/00126/AM20 Subject: Request for re-fixation of

ad-hoc normsRLA No:03/95/040/00218/AM20
Case history: The Committee considered the case as per the agenda and noted that the case
was approved by NC in its Meeting No. 21180 dated 18.02.2020 as per written comments of
MSME. However, the applicant vide representation dated 10.12.2020 received on 23j22020
has stated that the norms for export of Rollers was fixed with wastage reduced by 20olo of the
wastage claimed by them i.e. 13.7% granted against 17.1o/o applied for. Now, the applicant had
requested to revise the norms for the export product Rollers as applied by them. The
applicant's representation was sent to MSME on 10.08.2021for examination & comments.

Decision: The Committee reconsidered the case and noted that MSME via email dated
10.08.2021 advised to maintain the status quo for the subject AA. Therefore, the Committee
decided to reject the applicant's request of revision of ad-hoc norms and to maintain the status
quo.
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M′s PROMAC ENG:NEER:NG
:NDUSTR!ES LiMITED

Case No.:65r3′ 80-ALC212015

M No:NC/1/MEET/」 uV202122ノ 2(Off‖ ne

Cases)dated 02 09 2021
Lic No:0710107942 dat望 主型≧堅茎堅コ重

Subject: Request for fixation of ad-
hoc norms

HQ No101/80/050/00065/AM16
RLA No107/24/040/00473/AM15

-1=
Case history:TheCommitteeconsideredthecaseasperthef9ら

31311ltlど [llliltttllli:was relected in its Meeting No 17ノ 80-ALC2/2018held on 15

imfort'anO export items ire same and there is no manufacturing activity. However, the

;;ti; vioe 
'emait dated 10.1 0.2020 has represented against rejection .of their. case for

ni5tio, or norms. The applicant has furnished technical details along with details of wastage

li"ir"O, process flow charts and drawings of all the parts mentioned in the advance

authorization.

Theapplicant,srepresentationwasforwardedtoDHlon14,06.202lforexaminationofthe

"rr1. 
bif vide letter dated 16.06.202'l informed that the case is very old and required compete

i"i oi"ppii."tion along witn iepieientation._ Therefore, a deficiency letter was sent to the

Iiirrirr"iS"-iin8.iO2t-to turnisn folowing information as per comments of DHI:

l.BackgroundnoteofthecasealongwithNCdecision/deficiencyletteralongwiththe
correaponding reply in a chronological order'

2. Compl'ete apflication with ANF 48 with all enclosure

Decision: As no reply has been received yet from the applicant' the Committee decided to

senJireminOer to ihe applicant for furnishing the requisite information within 15 days

MIs V!CTORA AUTO PVT.LTD.
Case No.:63ノ 5r80‐ ALC2′ 2018

M. t to lcltlleEr I Jull2o212212 (ollline
Cases) dated 02.09.2021

-550 dated 22 05 2018

Subje&: Request for fixation of ad-HO No, 01/80/050/001 12lAM19

…

24/040ィ00096/AM19

誉極菫爾菰画輛漱漱蘊罷霜瓢需 :鳴l颯鷲塾i需11:
was relected in Meelng No 9780-ALC2/2019held on 24 04 2C―‐̂‐・― ..    ―  ^■ _ ^__ ^^^`、■月̂ ^“ ‐‖Hう 0‐H'^OR'0'0

魃 晨蔀1讃I蒲重諄I雲就‖∬鷲Ⅷ篇繋
drawings of a‖ the parts mentioned in the Advance Authorization

3::電胤』::脚雛T誤:湘::‖誓篇lttl驚譜紺 :l:脚闘『電需ily:1
11 08 2021  HOWever, no cOmments haVe been received yet Therefore, the COmmittee
decided to remind MSME for expedling the COmments
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M′sV:CTORA AUTO PVToLTD
Case No:3ノ 8ノ80‐ALC22018
M No:NC/1/MEET/」 ur202122/2(Ofnine
Cases)dated 02 09 2021
Lic No:0510407035 dated 02 07 2018

Subject: Request for fixation of ad-
hoc norms

HQ No:01/80/050/00126/AM19
RLA No:05/24ノ 040/00172/AM19
Case history: The Committee considered the case as per the agenda and noted that the case
was rejected in Meeting No. 02I80-ALC2/2019held on 24.04.2019 due to non-submission of the
documents/information raised by MSME. However, the applicant vide email dated 28.09.2020
has represented against rejection of their case for fixation of norms. The applicant has

furnished technical details along with details of wastage claimed, process flow charts and

drawings of all the parts mentioned in the Advance Authorization.

Decision: The Committee reconsidered the case and noted that ihe applicant'S representation
was forwarded to MSME for examination of the case on 15.03.2021 followed by a reminder on

11.O8.2O21. However, no comments have been received as yet. Therefore, the Committee
decided to remind MSME for expediting the comments.

MノsV!CTORA AUTO PVT.LTD
Case No:64r5′ 80‐ALC2′2018

M No:NCノ 1/MEET/」 ur202122/2(Ofnine
Cases)dated 02 09 2021
Lic No10510406462 dated 15 05 2018

Subject: Request for fixation of ad-
hoc norms

HQ No101/80/050/00113ノAM19
RLA No105/24/040/00080/AM19

@consideredthecaseaspertheagendaandnotedthatthecaSe
was rejected- in Meeting No. 02/80-ALC2/2019 held on 24.04.2019 due to non-submission of

the documents/informalion raised by MSME. However, the applicant vide email dated

Og.Og.2O2O has represented against rejection of their case for fixation of norms. The applicant

has furnished technical details along with details of wastage claimed, process flow charts and

drawings of all the parts mentioned in the advance authorization.

Decision: The Committee reconsidered the case and noted that the applicant's representation

was forwarded to MSME on 14.06.2021 for examination of the case. However, no comments

have been received yet. Therefore, the committee decided to remind MSME for expediting the

comments.

口た。輸 1
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Mノs ViCTORA AUTO PVT LTD.M No:NC/1/MEET/」 ur202122/2(Offline
Cases)dated 02 09 2021
Lic No:0510406587 dated 24 05 2018

Subject: Request for re-fixation of
ad-hoc norms

HQ No101/80/050/00109/AM19
RLA No105/24/040/00111/AM19
Case ttistor: The€otllmittee considered the case as per the agenda and noted that the case
was rejectedin Meeting No. O2t8O-ALC2l2019held on 24.04.2019 due to non-submission of the

documents/information raised by MSME. However, the applicant vide email dated 02.10.2020
has represented against rejection of their case for fixation of norms. The applicant has

furnished technical details along with details of wastage claimed, process flow charts and

drawings of all the parts mentioned in the advance authorization.

Decision: The Committee reconsidered the case and noted that the applicant's representation
was forwarded to MSME on 14.06.2021 for examination of the case. However, no comments
have been received yet. Therefore, the Committee decrded to remind MSME for expediting the
comments.

M/s Bharat Heavy Electricals
Limited

M NoINC/1/MEET/」 uV202122/2(Ofnine
Cases)dated 02 09 2021
Lic No:0910046638 dated 04 05 2011

Subject: Request for re-fixation of
ad-hoc norms

RLA No:09/24/040/00046/AM12

ease historlr. T6e Committee considered the case as per the agenda and noted that the

subject M has not been considered in any of the NC meeting for fixation of ad-hoc norms yet.

Further, the committee noted that the applicant's representation was forwarded to DHI to

examine the case on 15.05.2021 followed by a reminder on 13.O8.2021. DHI vide their mail

daled 01.07.2021 has conveyed that the case is very old and the following documents are

required to examine the case:

1. Background note on the case giving the NC decision/ Deficiency letter along with the
corresponding reply in a chronological order.
2. Complete application with ANF 48 with all enclosures like appendix 4E, Appendix4 K &
Appendix 4H.

Decision: Therefore, the Committee decided to send a reminder to the applicant for furnishing
the requisite information within 15 days.
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M/S Bombardier Transportation
lndia Private Ltd

M. No.: NC/1/MEET IJull202122l2 (Offline
Cases)dated 02 09 2021
Lic No:3410043169 dated 09 05 2017

Subject: Request for fixation of ad-
hoc norms

HQ F No:01/80/162/006ノAM22

RLA No:34/21/040/00049/AM18
Case History: The Committee considered the case as per the agenda and noted that the
subject AA has not been considered in any of the NC meeting for fixalion of ad-hoc norms as
yet.

The applicant vide their email/letter dated 22.07.2021 stated that they have obtained
advance authorrzation for importing various components and raw material on a customs duty
free basis for manufacturing metro rail coaches. The firm has mentioned that they have
making efforts for filing the aid online application initially the portal was not allowing to file the
application itself as the licence was tagged under the SION norms category. The import items
which they required norms fixation includes approximately 5000 line items. While attempting to
upload each of the items they have been facing issue of auto logout from the portal with data
already posted not being saved. Now, they have requested to accept their application for
norms fixation in the physical form.

Decision: The Committee considered the case as per the agenda and noted that the firm's
representation was forward to DHI on 19.08.2021 for examination of the case. The
representative of DHI asked for background of the case. Therefore, the Committee decided to
seek detailed background note along with ccomplete application wrth all enclosures
like appendix 4E, Appendix4 K & Appendix 4H.

Case is deferred.

M/S Electronic lnstrumentation
M. No. : NC/1 /MEET I JIU2O21 2212 (Offline
Cases)dated 02 09 2021
Lic No:3310030436 Dated 03 06 2015

Subject: Request for fixation of ad-
hoc norms

HQ No101/80/050/00016/AM19/DES― l

RLA No133/24/040/00012/AM19
Case History: This case was reJected by the NC in its M. No. 13/80-ALC2/2018 dated
22.01.2019 due to non-submission of deficiency raised by representative of DIPP (Chemical)
The firm vide their representation daled 18.02.202'l received on 05.04.2021 furnished the reply
of deficiency as raised by DPIIT and requested to re-consider their case for fixation of norms.

Decision: The Committee reconsidered the case and noted that the applicant's representation
was forwarded to Consultant (Tech-l) on 01.09.2021 for examination of the case. However,
no comments have been received as yet. Hence, the Committee decided to wait for the
comments.

Case is deferred.
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Birla Furukawa Fibre OPtics Pvt
M No.. NC/1 /MEET I Jull20212212 (Offltne
Cases)dated 02 09 2021
Lic Nol 1710006162 dt l1 08 2015

Subject: Request for fixation of ad-
hoc norms

HQ No:F No 01ノ 80/050/00347
/AM16/DESI
RLA No:17/24/040/00033/AM16

/80 held-on l1 102016 as
jei written lomments furnished by DE|T vide their U.O. No. 17 (51)12015-IPHW dated

ba.tO.ZO1O. The firm vide email daied 24.O8.2021 had requested for correction in the import

item serial No. 1 as Preform of Silica instead of Single Mode Opticals Fiber. They had stated

that they obtained Advance Authorization for export product "single Mode Optical Fibre for

Manufaiture of Telecommunication Grade opticals Fibre Cable" with three import items. They

had stated that as per Advance Authorization they had applied import item at sl. No 1 is

mentioned as "Preform of silica" whereas norms fixed by Nc import item as "Single Mode

Optical Fibre". Now, they had requested to correct the import item as applied by them'

Decision: The Committee reconsidered the case and decided to forward the firm's

representation to MeitY for the examination & comments.

Birla Furukawa Fibre OPtics Pvt.
M NolNC/1/MEET/」 uV202122/2
Offline Cases) dated 02.09.2021
Lic Nol 1710006132 dt 22 06 2015

Subject: Request for fixation of ad-hoc
norms

HQ No:
F No01/80/050ノ 00350/AM16/DESI

RLA Nol17ノ24/040/00032/AM16
4/9! !:19-:ll l:102016 as

j"i *ritt"n 'comments furnished by DEIT vide their U.O, No, 17(52)1201*IPHW dated

04.10.2016.

The firm vide email dated 24.08.2021 had requested for correction in the import item serial No'

1 as Preform of Silica instead of single Mode opticals Fiber. They have stated that they

obtained advance authorization for export product "single Mode Optical Fibre for Manufacture

of Telecommunication Grade Opticals Fibie Cable" with three import items. They had stated

tnat ai per advance authorization they had applied import item at serial No. 1 is mentioned as
,,preform of Silica" whereas norms fiied by NC import item as "single Mode Optical Fibre".

Now, they had requested to correct the import item as applied by them'

Decision: The committee reconsidered the case and decided to forward the firm's

representation to MeitY for the examination & comments.
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Birla Furukawa Fibre Optics Pvt.
M NolNC/1/MEET/」ur202122/2(Omine
Cases)dated 02 09 2021
Lic No:1710006165 dt 27 08 2015

Subject: Request for fixation of ad-
hoc norms

HQ No:F No
01/80/050/00361ノ AM16/DESI
RLA No:17/24/040/00043ノ AM16
Case History: This case was approved by NC in its meeting No.14117 held on 11.10.2016 as

per written comments furnished by DEIT vide their U.O. No. 17152)12015-IPHW dated
04.'10.2016.

The firm vide email dated 24.08.2021 had requested for correction in the import

item serial No. 1 as Preform of Silica instead of Single Mode Opticals Fiber. They had stated

that they obtained advance authorization for export product "Single Mode Optical Fibre for
Manufacture of Telecommunication Grade Opticals Fibre Cable" with three import items. They
had stated that as per Advance Authorization they had applied import item at sl. No. 1 is
mentioned as "Preform of Silica" whereas norms fixed by NC import item as "Single Mode

Optical Fibre". Now, they had requested to correct the import item as applied by them.

Decision: The commattee reconsidered the case and decided to forward the firm's

representation to MeitY for the examination & comments.

M′s Bharat Heavy E:ectrica:s
Limited

M. No. : NC/1 /MEET I Jull2021 2212 (OIIline
Cases)dated 02 09 2021
Llc No1 0910037147 dated 24 02 2009

Subject: Request for fixation of ad-
hoc norms

No:01/80/050/01812/AM09
RLA No109/24/040/427/AM09

@tifiedbyNormsCommitteevidemeetingNo38/80dated
22.02.2011 ai per written comments of DHI vide their U.O. Note No. 3(42y10-TSW(8y106
dated 15 02 201l The nrm vide their ema‖  dated 10 03 2021 had requested to revise the

norms ratined in meetlng No 38/80い ALC2ノ 2009 dated 22 02 201l as per comments of DHI

Letter No 3(42)/10-TSVV(B)/106 dated 15 02 2011

DeciSion:The Committee reconsidered the case and noted thatthe applicant s representation

was fonvarded to Consultant(Tech_3)on 26 08 2021 for examination of the case However,
Consuitant(Tech-3)has required the lle ofthe case  Hence,the Committee decided to send
the f‖e to Consukant(TeCh-3)
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M/S Suttafti Enterprises Pvt. Ltd
M No:NCノ 1/MEETノ」ur202122/2(Ottine
Cases)dated 02 09 2021

Subject: Request for fixation of ad-
hoc norms

HQ No101/80/162/005/AM22/DES― |

Case History: The lrm vide representation dated 01 01 2021 received on 16 07 2021

enclosing their letter dated 06 04 2021 for fixation of input Output Norms(SEEPZ,Mumbal)

They have stated thatthey are a 100%Export Oriented Unit having letter of pernission(LOP)

No SEEPZ― SEZ/EOU/65/05‐06V‖/05330 dated 06 04 2021 as amended and the LOP has

been renewed for a further period offive years from 2021-22 to 2025-26 for manufacture and

export of vvide range of products mainly applicable for electricalindustries:

i     Shroud Plate Part No 3789337  (lTC HS COde 87089900)
ii    Shroud Plate Part No 3767399/4046002  (ITC HS Code 87089900)

Decision: The Committee reconsidered the case and decided to fon″ ard the firm's

representation to MSME forthe examination&comments

M/s Avasarala Technologies Ltd.
M. No. : NC/l /MEET I Jull2021 2212 (Ottline
Cases)dated 02 09 2021
Lic No:0710078776 Date1 26 04 11

Sub.iect: Request for fixation of ad-
hoc norms

HQ No:01/80′ 050/00167/AM12/DES― l

RLA No:07/21/040/00896/AMll
ejse History: Tfiercase was re.jected by NC in its Meeting No. 20180 daled 27.12.11 due lo
non-submission of replied to the deficiency (raised by DIPP). Now, the firm vide

representation dated 28.12.2020 received on 06.01.2021 furnished the reply of deficiency as

raised by DpllT and requested to fix the norms. They have stated that they have completed

export o6ligation well in time as stipulated and requested to ratify the norms for import_ item Sl.

No. 1 & 2 under General Note 4 and import item Sl. No.3 with the wastage of 1% as

mentioned in the Appendix 4E.

Decision: The committee reconsidered the case and decided to forward the firm's

representation to DPIIT for the examination & comments.
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M/s Bharat Heavy Electricals
Limited

M. No. : NC/l /MEEI I Jutt2021 2212 (Otfline
Cases)dated 02 09 2021
Lic No:0910035792 dated 09 01 2019

Subject: Request for fixation of ad-
hoc norms

No:01/80〃 50/1245/AM09
RLA No109/24/040/292/AM09
Case History: This case was approved by NC in its Meeting No. 44I80-ALC2/2009 dated

02.02.2010 as per recommendation of DHI letter No. 3/23l09iTSW9B) dated 12.0"1.2010. Now'
the firm vide email dated has requested for revision of norms in respect of import item at serial

No. 75 is deleted from import list requested to allow the same and import item at serial No. 92

ratified quantity for the said material is insufficient to meet their requirement.

Decision: The Committee reconsidered the case and noted that the applicant's representation
was foruarded to Consultant (Tech-3) on 09.08.2021 for examination of the case. The case

was discussed in the meeting and the committee decided to refer the case to DHI for
examination as per advice of Consultant (Tech-3).

M/s Bharat Heavy Electricals
Limited

M. No. : NC/1 /MEET I Jull202122t2 (Ofiline
Cases)dated 02 09 2021
Lic No:0910036322 dated 16 12 2008

Subject: Request for fixation of ad-
hoc norms

HQ No101/80〃 50ノ 1580/AM09
RLA No109/24/040/351/AM09
ease HGtory: Thrs case was approved by NC in its Meeting No. 19/80 dated 11.12.2012 as

per recommendation of DHI letter No. 3l42l10Nol. 20/408 dated 11 .12.2012. Now, the firm

vide their email dated has requested for revision of norms in respect of import item at serial No.

12 is deleted from import list requested to allow the same and import item at serial No. 91

ratified quantity for the said material is insufficient to meet their requirement.

Decision: The Committee reconsidered the case and noted that the applicant's representation
was forwarded to Consultant (Tech-3) on 09.08.2021 for examination of the case However,

Consultant (Tech-3) has required the file of the case. Hence, the Committee decided to send

the file to Consultant (Tech-3).

M/s Bharat Heavy Electricals
Limited

M. No : NC/1/MEETIJu\|2O212212 (Otfline
Cases)dated 02 09 2021
Lic No:0910045023 dated 03 01 2011

Subject: Request for fixation of ad-
hoc norms

No:01/80〃 50/701/AMll
RLA No:09/24/040/450/AMll

case History: This case was ratified by Norms Committee vide meeting

No.08/14dated-o 9.07.2013 as per comments of DHI letter No. 3(421201o-TSW(B)/112 dated
31 .05.2013. Now, the firm vide email dated has requested that lmport items at

Sl.Nos.2, 6&7 are raw material and the ratified
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10000Kgs, 60OO Kgs&2000Kgs
respectively. 

- 
They have stated t h a t the ratified quantity was insufficient to meet their

requirement & thus they have imported more than the ratified quantity. For the Justification of

the same Accountability Certificate certified by the Central Excise Dept. has been enclosed in

this regard for further consideration.

Decision: The Committee reconsidered the case and noted that the applicant's representation

was forwarded to Consultant (Tech-3) on 09.08.2021 for examination of the case. However,

Consultant (Tech-3) has requested to forward this case to DHl. Therefore, the Committee

decided to refer the case to DHI for examination and comments

Case is deferred.

Oee Development Engineers Ltd.
M. No. : NC/1 /MEET I Jull202122l2 (Otfline
Cases)dated 02 09 2021
Lic No1 0510403207 Date:22062017

Subject: Request for fixation of ad-
hoc norms

HQ No:01/80/050/00450′AM19/DES― l

RLA No105/23/040/00116/AM18/

@rejectedbytheNormscommitteeinitsmeetingNo,22/80-
ALC2I2O18 held on 28.02.2020 due to non-submission of the documents/information as called

by TA / DHl. The firm vide email daled 16.04.2021 and 24.06.2021 has furnished soft copy of

application and requested to re-consider their case for fixation of norms. The firm has furnished

teihnical details along with details of wastages claimed, process flow charts and drawings of all

the parts mentioned in the advance authorization.

Decision: The Committee reconsidered the case as per the agenda and noted that the firm's

representation was forward to DHI on 26.08.2021 for examination of the case. The

representative of DHI had asked for background note of the case along with previous decision

of NC. Therefore, the committee decided to send the same to DHI for examination &

comments.

M/S BEML LIM!TED
M NolNC/1/MEET/」 ur202122/2(Ofnine
Cases)dated 02 09 2021
Lic No1 0710104233 dated 20 05 2014

Subject: Request for fixation of ad-
hoc norms

HQ No101/80/050/00364/AM15
RLA No107/24/040/00050/AM15
Case History:This case was relected by NC in ls M No 15ノ 80dated 25 10 2016 due to non―

submission of reply of delciency(raiSed by DHI) The lrm vide ema‖  dated 19 02 2021,

06.03.2021 A fi.O8.2021 has furnished the technical documents containing Manufacturing
Process and Nesting Diagram indicating scrap/wastage for Raw Materials and requested to fix

the ad-hoc norms.

υ01.A

42 | P a g e Meeting No.: NC/1/MEET/J u1t20212212 (Offline Cases) Meeting Date:02.09.2021

酪



DeCision: The Committee reconsidered the case as per the agenda and noted that the firm's
representation was forwarded to DHI on 23.08.2021 for examination of the case. The
representative of DHI informed that the case is very old and certain documents are required to
examine the case. Therefore, the Committee decided to ask from the applicant to furnish
following information as per comments of DHI:

3. Background note of the case along with NC decision/deficiency letter along with the
corresponding reply in a chronological order.

4. Complete application with ANF 44 with all enclosure like Appendix 4E, Appendix 4K &
Appendix 4H.

Case is deferred.

MノS BEML LIMITED
M No:NC/1/MEET/」 uV202122/2(Ofn ne
Cases)dated 02 09 2021
Lic Noi 0710105280 dated 20 06 2014

Subject: Request for fixation of ad-
hoc norms

HQ No101/80/050/00361/AM15
RLA No107/24/040/00084/AM15
Case History:This case was relected by NC in ts M No 15/80dated 25 10 2016 due to non―

submission of reply of deficiency(raised by DHl) The lrm vide ema‖  dated 19 02 2021,

06.03.2021 & 10.Ci8..2021 has furnished the technical documents containing Manufacturing
process and Nesting Diagram indicating scrap/wastage for Raw Materials and requested to fix

the ad-hoc norms.

Decision: The Committee reconsidered the case as per the agenda and noted that the firm's

representation was forwarded to DHI on 23.08.2021 for examination of the case. The

representative of DHI informed that the case is very old and certain documents are required to

examine the case. Therefore, the Committee decided to ask from the applicant to furnish

following information as per comments of DHI:

1. Background note of the case along with NC decision/deficiency letter along with the

corresponding reply in a chronological order.
2. Comptite ap[lication with ANF 4A with all enclosure like Appendix 4E, Appendix 4K &

Appendix 4H.

MノS BEML L!MITED
M NoINC/1/MEET/」 ur202122/2(Ofnine
Cases〕 dated 02 09 2021

Llc No 1 0710105285 dated 20 06 2014
Subject: Request for fixation of ad-

hoc norms
HQ No101/80/050/00363/AM15
RLA No107/24/040/00079/AM15
Case History: This case was rejected by NC in its M. No. 15/80dated 25 10 2016 due to non―

submission of reply of deficiency (raised by DHI). The firm vide emall dated 19 02 2021
Date1 02 09 202143iPage Mee● ng No:NC′ 1′MEET′」ur202122′2(Ofnine cases)Meetlng
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ffiedthetechnicaldocumentscontainingManufacturing
Process and Nesting Diagram indicating scrap/wastage for Raw Materials and requested to fix

the ad-hoc norms.

Decision: The committee reconsidered the case as per the agenda and noted that the firm's

representation was forwarded to DHI on 23.08.2021 for examination of the case. The

representative of DHI informed that the case is very old and certain documents are required to

examine the case. Therefore, the Committee decided to ask from the applicant to furnish

following information as per comments of DHI:

1. Background note of the case along with NC decision/deficiency letter along with the

corresponding reply in a chronological order.
2. Comptete ap[tication with ANF 4A with all enclosure like Appendix 4E, Appendix 4K &

Appendix 4H.

Case is deferred.

M′S BEML LIMITED
M No:NC/1/MEET/」 uV202122/2(Ofn ne
Cases)dated 02 09 2021
Lic No 1 0710105283 dated 20 06 2014

Subject: Request for fixation of ad-
hoc norms

HQ No:01/80/050/00366ノAM15
RLA No107/24/040/00103/AM15
Case History:This case was relected by NC in ls M No 15ノ 80dated 25 10 2016 due to non―

subnnission of reply of deficiency(raised by DHI) The firm vide email dated 19 02 2021,

06.03.2021 & 10.08.2021 has furnished the technical documents containing Manufacturing
process and Nesting Diagram indicating scrap/wastage for Raw Materials and requested to fix

the ad-hoc norms.

Decision: The Committee reconsidered the case as per the agenda and noted that the firm's

representation was foMarded to DHI on 23.08.2021 for examination of the case. The

representative of DHI informed that the case is very old and certain documents are required to

examine the case. Therefore, the Committee decided to ask from the applicant to furnish
following information as per comments of DHI:

1. Background note of the case along with NC decision/deficiency letter along with the

corresponding reply in a chronological order.
2. Complete application with ANF 44 with all enclosure like Appendix 4E, Appendix 4K &

Appendix 4H.
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M No:NC/1/MEET/」 uV202122/2(Offl ne
Cases)dated 02 09 2021 MIS MSS india Pvt Ltd

HQ No101/80/162/001/AM22
Subject: Request for fixation of ad-

hoc norms
Case History: The applicant vide email daled 22.07.2021 and representation dated
13j12020 and SEEPZ Mumbai's letter dated 13.01.2020 had requested for fixation of
inpuUoutput Norms (SEEPZ, Mumbai) during the yeat 2019-20. The firm has stated that they
are a 100% Export Oriented Unit having letter of permissaon (LOP) No. Per:

241(1998)EOB|215198 dated 17.11.1998 as amended and the LOP has been renewed for a
further period of five years from 2019-20 to 2023-24 vide letter No. SEEPZ-SEZEOU|Z3|43|99-
99A/o1.1)(/00138 dated 04.O1.2021 for manufacture and export of wide range of products mainly
applicable for electrical industries. The firm has submitted the applicat,on for fixation of norms
for the additional 844 items manufactured during the year 2019-20 in the prescribed format,
duly certified by charter Engineer. They have requested to sanction the ad-hoc wastage norms
for these 1'100 items and recommend the same for fixation of inpuUoutput norms (SION).

Decision: The Committee considered the case as per the agenda and decided to fix the ad-
hoc wastage norms as per comments of DPIIT vide U. O. No.: P-4701 1/46/2021-TSW dated
01 .09.2021. (Copy enclosed)

O/o Development Commissioner, SEEPZ, Mumbai may take further necessary action as per
the decision of NC.

MノS MSS lndia Pvt Ltd.,
M. No.: NC/1/MEET IJull20212212 (Offline
Cases)dated 02 09 2021
HQ No:01/80/162/002/AM22

Subject: Request for fixation of ad-
hoc norms

Case History: The firm vide email dated 22.07.2021 and representation dated 07.01 .2019 and

SEEPZ Mumbai letter dated 31 .10.20'19 had requested for fixation of inpuVoutput norms
(SEEPZ, Mumbai) during the Yeat 2016-17 . The firm has stated that they are a 100o/o Export
Oriented Unit having letter of permission (LOP) No. Per: 241(1998)EOB/215198 dated
17.11.1998 as amended and the LOP has been renewed for a further period of five years from
2019-20 to 2023-24 vide letter No. SEEPZ-SEZEOU|28|48|98-99A/o1 1X03236 dated
OB.02.2O19 for manufacture and export of wide range of products mainly applicable for
electrical industries. The firm has submitted the application for fixation of norms for the
additional 717 items manufactured during the yeat 2016-17 in the prescribed format, duly
certified by charter Engineer. They have requested to sanction the ad-hoc wastage norms for

these 717 items and recommend the same for fixation of l/O norms (SION)

Decision: The Committee considered the case as per the agenda and decided to fix the ad-

hoc wastage norms as per comments of DPIIT vide U. O. No.: P-4701 1/46/2021-TSW dated
01 .O9.2021. (Copy enclosed)

O/o Development Commissioner, SEEPZ, Mumbai may take further necessary action as per

助は
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MノS MSS lndia Pvt Ltd.,
M. No. : NC/1 /MEET I Jull2o?12212 (Otfiine
Cases) dated 02.09.2021

Subject: Request for fixation of ad-
hoc norms

HQ No:01/80ノ 162/003/AM22

@maildated22.07.2021andrepresentationdated
07.01.2019 anO srepz Mumbai letter daled 31 102029 had requested for fixation of
inpuuoutput norms (SEEPZ, Mumbai) during the yeat 2017-18. The firm has stated that they

aie a loooh Export Oriented Unit having letter of permission (LOP) No. Per: 241 (1998)EoB

t215198 daled 1 7.1 1 .1998 as amended and the LOP has been renewed for a further period of

five years from 2019-20 to 2023-24 vide letter No. SEEPZ-SEZEOUs/FOSION/21357 dated

31 .10.201 9 for manufacture and export of wide range of products mainly applicable for
electrical industries. The firm has submitted the application for flxation of norms for the

additional 884 items manufactured during the year 2017-18 in the prescribed format, duly

certified by charter Engineer. They have requested to sanction the ad-hoc wastage norms for

these 884 items and recommend the same for fixation of l/O norms (SION)

Decision: The Committee considered the case as per the agenda and decided to fix the ad-

hoc wastage norms as per comments of DPIIT vide U. o. No.: P-47011146/2021-TSW dated

01 .O9.2021 . (Copy enclosed)

o/o Development commissioner, SEEPZ, Mumbai may take further necessary action as per

M′S MSS:ndia Pvt.
M No.: NC/1/MEEf I Jull20212212 (Of/.ine
Cases)dated 02 09 2021

Subject: Request for fixation of ad-
hoc norms

HQ No:01/80/162/004/AM22

@derepresentationdaled22.07.2021enclosingtheirletterdated
10.11.2020 had requested for fixation of inpuuoutput Norms (SEEPZ, Mumbai) for FY 2018-19.

The firm has stated that they are a 1000/o Export Oriented Unit having letter of permission

(LOP) No. Per: 241(1998)EOB t215t98 dated 17.11.1998 as amended and the LoP has been

renewed for a further period of five years from 2019-20 lo 2023-24 vide letler No. SEEPZ-

sEz/Eous/FosloN/21357 dated 31.10.2019 for manufacture and export of wide range of

products mainly applicable for electrical industries. The firm has submitted the application for

fixation of norms for the additional 11OO items manufactured during the year 2018-19 in the

prescribed format, duly certified by charter Engineer. They have requested to sanction the ad-

hoc wastage norms for these "l l OO items and recommend the Same for fixation of l/O norms

(sroN).

Decision: The Committee considered the case as per the agenda and decided to fix the ad-

hoc wastage norms as per comments of DPIIT vide U. O. No.: P-4701 1i46l2021-TSW dated

01 .09.2021 . (Copy enclosed)

O/o Development Commissioner, SEEPZ, Mumbai may take fu(her necessary action as per
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M/S Alstom TransPort lndia
Itf Uo: t tCltnleE'l lJull202122l2 (Otlline
Cases) dated 02.09.2021
Lic No:0710112422 Deted 46 44 2047

Subject: Request for fixation of ad-HQ No 04/80/050′001…
RLA No:03/94/040/00227/AM18

/-s9.9?t9q 09^0! 
-2.019 

*
p"i*ritt"n c6mments of DHI vide U. o No :-DES-1/ALST/M|L-1-2018-HEl 9:i:1^'z9 11'z-0]^8:
鴇L・11篇↓ふよ|:汗じ星スばitt bltea 15 06 2021 has stated that they haVe obtJned Advance
authorization irnporting 694 compOnents and raw material on a customs duty free basis fOr

T「1どr::AttL黒す1島
rg晰
?『龍
eL le為
:iV8                        il:藤

盤:『穐IW出翼詰ittF:‖ぉ♀主婦:ふ|
material used ln manufacturing of metro r
indispensable for rnanufacturing of rnetro rail coaches

Decision:The Committee reconsidered the case and noted that the applicant s representatiOn

was fon″ arded tO DH1 0n 23 08 2021 for examination Ofthe case HoWever,no cOmments have

been received as yet Hence,the COmmittee decided tO WaitfOrthe cOmments
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Netafim lrrigation lndia Pvt. Ltd.
Case No 13/25/80-ALC2/2014
M NoINC/1/MEET/」 uV202122/2(Omine
Cases)dated 02 09 2021
Lic No 1 3410040816 dated 18 12 2014

HQ No101/80/050/00613/AM15 Subject: Request for fixation of ad-
hoc norms

RAF No:34/24/040/00236ノ AM15

Case History: The case was rejected by NC in its Meeting No. 19/80 dated 22122Q15 due
to non-submission of reply of deficiency letter raised by C&PC.

The firm vide representation dated 03.08.2021 has furnished the copy of applications
along with technical information and requested to reconsidered their cases and fix the norms in
respect of above advance authorization.

Decision: The Committee reconsidered the case as per the agenda and noted lhat hard copy
of the representation was sent to Consultant (Tech-1) on 31.08.2021 for examination &
comments. As per written comments of Consultant (Tech-1), the Commiftee decided to fix the
ad-hoc norms as under:

1. Quantity of import items at Sl. No. 1, 2 may be allowed with as applied for with 1.02
KgsiKg net content in export for each item separately.

2. Quantity of import item at Sl. No. 3 may be allowed with as Net + 1olo wastage.
3. The words "LLDPE based" may be added in the description of import item it SL. No. Z.

action as per the decision of NC.

Case No 3/11/80-ALC2/2016

Netafim lrrigation lndia pvt. Ltd.冬 晰:y腹:発:髪
021222o価 ne

HQ No:o1/80/050/00276/AM17 Subject; Request toifxatron ot a+
RAF No:34/24/040/Oo312/AM16

認珊椒 締 罰職 i孵 d̈電鵠盤出瞥盤 w」t譴1蹴T

備職i輛1穏1拝w燥靴翼拙曜鷲
Date: 02.09.2021
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1. Quantity of import items at Sl. No. 1, 2, 3 & 4 may be allowed with as applied for with
1 .02 Kgs/Kg net content in export for each item separately.

2. Quantity of import item at Sl. No. 3 may be allowed with as Net + 1% wastage.
3. The words "LLDPE based" may be added in the description of import item at SL. No. 2.

RA concerned may take further necessary action as per the decision of NC.

Netafim lrrigation lndia Pvt. Ltd.
No 9/21/80-ALC2ノ 2016

M. No. : NC/1 /MEET I Jull202122l2 (Oflline
Cases)dated 02 09 2021
Lic No:3410042535 dated 20 09 2016

Subject: Request for fixation of ad-
hoc norms

HQ No:01ノ 80/050/00469/AM17

RLA Noi34/24/040ノ 00166/AM17
Case History: The case was rejected by NC in its Meeting No. 1 3/80-ALC2|2O17 dated
26.09.2017 due to non-submission of reply deficiency raised by MSME (Chemical) vide O.M.
No. f L-12024128/20'16-GC and F-DCMSME-19 dated 17.04.2017 letter sent to the firm vide
email on 27.6.2017.

The firm vide representation dated 03.08.2021 has furnished the copy of applications
along with technical information and requested to reconsidered their cases and fix the norms in
respect of above advance authorization.

Decision: The Committee reconsidered the case as per the agenda and noted that hard copy
of the representation was sent to Consultant (Tech-l) on 31.08.2021 for examination &

comments. As per written comments of Consultant (Tech-1), the Committee decided to fix the
ad-hoc norms as under:

1. Quantity of import items at Sl. No. 1, 2 & 3 may be allowed with as applied for with 1.02

Kgs/Kg net content in export for each item separately.
2. Quantity of import item at Sl. No. 4 may be allowed with as Net + 1% wastage
3. The words "LLDPE based" may be added in the description of import item at SL. No. 3.

RA concerned may take further necessary action as per the decision of NC.
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Netafim lrrigation lndia Pvt. Ltd.
Case No 1/26/80-ALC2/2012
M. No. : NC/1 /MEET I Jull2021 2212 (Olfline
Cases)dated 02 09 2021
Lic No:3410036266 dated 26 02 2013

Subject: Request for fixation of ad-
hoc norms

HQ No101/80/050/0562/AM13

RLA No134/24/040/00249/AM13
ts Meeting No 19/80- daled2212 2015 due

to non-submission of reply deficiency raised by c&PC sent to the firm directly on 01.07.2015.

The firm vide representation dated 03.08.2021 has furnished the copy of

applications along with technical information and requested to reconsidered their cases and

fix the norms in respect of above advance authorization.

Decision: The committee reconsidered the case as per the agenda and noted that hard copy

of the representation was sent to consultant (Tech-'l) on 31 .08.2021 for examination &

commenti. As per written comments of Consultant (Tech-1), the Committee decided to fix the

ad-hoc norms as under:

,,1. Quantity of import items at sl. No. 1 & 2 may be allowed with as applied for with 1.02

Kgs/Kg net content in export for each item separately.
2. a-uantity of import item at Sl. No. 3 may be allowed with as Net + 1% wastage'

3. The woids "LLDPE based" may be added in the description of import item at SL. No. 2.

RA concerned may take further necessary action as per the decision of NC'

Netafim lrrigation lndia Pvt. Ltd.
Case No 14/25/80-ALC2/2014
M. No. : NC/1 /MEEr I Jull2021 2212 (Offline
Cases)dated 02 09 2021
Lic No:3410040815 dated 18 12 2014

Subject: Request for fixation of ad-
hoc norms

HQ No:01/80〃 50/614/AM15
RLA No134/24/040/00235/AM15

@cinitSMeetingNo.,19/80daled22.12.2015dUelo
non-submission of reply deficiency raised by c&Pc sent to the firm directly on 01.07.2015 to

furnish reply.

The firm vide representation dated 03 OB 2021 has furnished the copy of

applications along with technical information and requested to reconsidered their cases and fix

the norms in respect of above advance authorization.

Decision: The Committee reconsidered the case as per the agenda and noted that hard copy

of the representation was sent to consultant (Tech-l) on 31.08.2021 for examination &

comments. As per written comments of consultant (Tech-1), the committee decided to fix the

ad-hoc norms as under:
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'1. Quantity of import items at Sl. No. 1 & 2 may be allowed with as applied for with 1.02
KgsiKg net content in export for each item separately.

2. Quantity of import item at Sl. No. 3 may be allowed with as Net + 1% wastage.
3. The words "LLDPE based" may be added in the description of import item at SL. No. 2.

RA concerned mav take further necessary action as per the decision of NC.

Netafim lrrigation lndia Pvt. Ltd.
Case No 8/21/80-ALC2/2016
M. No. : NC/1 /MEEI I Jull202122l2 (Offline
Cases)dated 02 09 2021
Lic No:3410042599 dated 19 10 2016

Subject: Request for fixation of ad-
hoc norms

HQ No:01/80/050/00468/AM17

RLA No:34/24/040/00193ノ AM17
Case History: The case was rejected by NC in its Meeting No. 1 3/80-ALC2/2017
dated19.10.2016 due to non-submission of reply deficiency raised by MSME (Chemical) vide
O.M. No. 1L-1202412812016-GC and F-DCMSME-19 dated 17.O4.2017 letter sent to the firm
vide email on 27 .6.2017 .

The firm vide representation dated 03.08.2021 has furnished the copy of applications
along with technical information and requested to reconsidered their cases and fix the norms in
respect of above advance authorization.

Decision: The Committee reconsidered the case as per the agenda and noted that hard copy
of the representation was sent to Consultant (Tech-1) on 31.08.2021 for examination &

comments. As per written comments of Consultant (Tech-'l), the Committee decided to fix the
ad-hoc norms as under:

'1. The words "Micro lrrigation, Emitting Pipe System" may be added in the description
of export item.

2. Quantity of import items at Sl. No. 1 to 4 may be allowed with 1.02 Kgs/Kg net content
in export for each item separately.

3. Quantity of import item at Sl. No. 5 may not be allowed as no details are available.
4. The words "LLDPE based" may be added in the description of import item at SL No. 3

RA concerned may take further action as oer the decision of NC.

Netafim lrrigation lndia Pvt. Ltd.
Case No 68/8/80-ALC2/2015
M. No. : NC/1 /MEEI I Jull2021 2212 (Offline
Cases)dated 02 09 2021
Lic No i 3410041121 dated 06 04 2015

Subject: Request for fixation of ad-
hoc norms

HQ Noi01/80/050/00174/AM16
RLA No134/24/040/00270/AM15
case History: The case was rejected by NC in its Meeting No. 17180 da1ed24.11.2015 due to

non-submission of reply deficiency raised by c & PC sent to the firm directly on 01.07.2015.
The firm vide representation dated 03.08.2021 has furnished the copy of applications along

with technical information and requested to reconsidered their cases and fix the norms in
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respect of above advance authorization.

Decision: The Committee reconsidered the case as per the agenda and noted that hard copy

of the representation was sent to consultant (Tech-1) on 31 .08.2021 for examination &

comments. As per written comments of consultant (Tech-1), the committee decided to fix the

ad-hoc norms as under:
1. Quantity of import items at sl. No. 1 & 2 may be allowed with as applied for with 't.02

Kgs/Kg net content in export for each item separately.
2. Quantity of import item at Sl. No. 3 may be allowed with as Net + 1% wastage'
3. The woids "LLDpE based" may be added in the description of import item at SL. No. 2.

RA concerned may take further action as per the decision of NC.

Netafim lrrigation lndia Pvt. Ltd.
Case No 32/17/80-ALC2/2015
M NolNC/1/MEET/」 uV202122/2(Ofn ne
Cases)dated 02 09 2021
Lic No1 3410041457 dated 14 08 2015

Subject: Request for fixation of ad-
hoc norms

HQ No101/80〃 50/336/AM16

RLA Noi34/24/040/00273/AM15

action as per the decision of NC.

Case History:The case was relected by NC in ts Meeting No 23/80 dated16 02 2016 due to
non‐ submission of reply deficiency raised by C & PC vide letter F No 46011/88/2008-PC― ‖

dated 30.11.2015. The firm vide representation dated 03.08.2021 has furnished the copy of

applications along with technical information and requested to reconsidered their cases and fix

the norms in respect of above advance authorization.

Decision: The Committee reconsidered the case as per the agenda and noted that hard copy

of the representation was sent to Consultant (Tech-1) on 31.08.2021 for examination &

comments. As per written comments of Consultant (Tech-l), the Committee decrded to fix the

ad-hoc norms as under:
1. Quantity of import items at sl. No. 1 & 2 may be allowed with as applied for with 1.02

Kgs/Kg net content in export for each item separately.
2. Quantity of import item at Sl. No. 3 may be allowed with as Net + 1% wastage'
3. The woids "LLDPE based" may be added in the description of import item at SL No 2'
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MノS VictOra Auto PVt.Ltd
M No:NC/1/MEET/」 ul/202122/2(Omine
Cases)dated 02 09 2021

La uoi 0510407583 dt. 23.08.2018

Subject: Request for fixation of ad-HQ No101/80/050/00195/AM19

RLA No. : 051241040 I 002961 AMl I
01/8Odated 03 04 2019 The

firm has sta[ed that inadvertenily they hive submitted the online application with export &

imoort ouantitv in KGs as sam! witnout any wastage. Therefore, on the basis of online

ffiti;;ti";;;'d.'tt"i ,i tn" office of Add. DGFT cLA, New Delhi norms was fixed bv DGFr in

it!";;;ii"g No. 05/80 dated 28.06.2018. Hence, they have requested to reconsider their

application on basis of actual wastage and revise the norms'

Decision: The Committee reconsidered the case and decided to forward the firm's

representation to MSME for the examination & comments'

Case is deferred.

鰹
♂ ざ

‐

531Page Meeung No:NC′ 1′MEET′」uV202122′2(Offline CaSes)Meetin9
Date:02092021












